353  D. G, 1982'83— CHAITRA 2, 1904 (S4KA) Min. of Home Affairs

horse racing, my suggestion is that the
huge roling tracks wasted for horse racing
in the big cities of the couniry be- con-
“verted partially into parks and partially
into sporting complexes. The racing stafl
can be absorbed into the sporting com-
plexes and the stadia and grounds bult
there can be used for other games, for

i\. which the gate sales will generate enough

revenue for the State Governments. The
parks, with trees planted, can become the
green lungs for the congested cities. For
instance, in a land-hungry city like Bom-
bay, there is no justification for wasting
such a huge expense as the Mahalaxmi
race course in prime location. Without
destroying the ecological balance of the
cities, their heart-lung ratio, as the town
planners call it, we must find a way to
stop this criminally wasteful gambling on
horse races. A ban on horse racing will
invite blessings from the poor and middle
class housewives whose families have been
cruined over the years—all in the name
of sports. Horse is a noble animal, but
horse racing is not a noble gameé; it must
be banned.

13.23 hrs.

DEMANDS FOR GRANTS, 1982-83—
Contd.

MINISHTRY OF HOME AFFAIRS—Contd,
MR. CHAIRMAN: Now we take up
further discussion of the Demands for

o Grants of the Ministry of Home Affairs.

Shri Malika M.M_A. Khan.
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I quote:

“The Chief Minister, Mr_Banarsi Das
had announced a compensation of Rs.
5,000 each to the families of those hari-
jans who had died recently in the alleged
poll atrocities in Western U.P.”

Sir, again I quote:

“The Chief Minister told newsmen
here this evening that he knew of no re-
gime in which there wag no crimes but,
now-a-days, even ordinary disputes over
money matters, water and land wer2
given political colour”.

qg I1T =wOs ;% fafqe@Ey §
T\ AN I g@ FT AT §
IR TR HA F WS ek 9w
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ar 7§ gearly fol & w0 FEr
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The latest figures available with the
Home Ministry show that out of the total
of 12525 cases of atrocities perpetrated by
the non-scheduled castes during 1978-79 in
which sheduled caste members were vic-
tims, the largest number of 5057 cases
were reported from U.P. alone.
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SHRI RAM FETH MALANI (Bombay
North West): Mr. Chairman, Sir I just
friend, Mr. Khan. Of course, he emarked
upon the usual exercise of comparing
the performance of the present (Govero-
ment with that Government which existed
only for a couple of years in this country.
Even so, I must endorse his view that the
current state of affairs in Uttar Pradesh in
so far as the law and order are concerned,
ought to be a matter for national concera,
rather than for party polemics. Sir, the
tragic circumstances in which the Chie‘f
“Minister of Uttar Pradesh has lost his
brother, is not a matter over which any
political party or any political leader in
this country should gloat. At least spea-
king for myself and on behalf of my
parly, I say that I am prepared to extend
not only a word of sympathy to the Chief
Minister but_also a word of appreciation.
1f there i any remissmess, [
am sure that the Chief Minister will take
very adequate steps to meet the situation.
I am further prepared to concede that
Government are not always responsible for
all crimes that might take place in the
country. Any dacoity, any robbery, any
rape, any act of corruption or any series
of these acts do not necessarily mean that
the Home Minister or the Minister in-
charge must resign. A gang of dacoits may
plan dacoities for a number of years, and
often it is a matter of accident that in a
particular year their activities come to the
fore. Though I am an opponent, and a
very strong opponent of this Government,
I do not wish to lay my charges upon an
insufficient basis as politicians usually do.
But when the Government shows a state of
insensitiveness to chaotic conditions pre-
vailing in the country, when the Govern-
ment seed with its eyes open that law is be-
ing violated and the Government does no-
thing, when the Government adopts an
attitude of trying to push under the rug
cvery situation, every clue about the com-
mission of very serioug offences, then sure-
ly the opposition would fail in its duty if
it did not pinpoint the complicity of the
Government. Therefore without making
the Government responsible for overy
crime that takes place in the country, I
shall confine myself to those aspects of the
Government actions and attitudes which re-
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flect either its gross negligence in the mat-
ter of law enforcement or which reflects its.
complicity by shutting its eyes and suppres--
sing crimes whenever crimes are brought.
to light,

Let us take for example the case of Mr.
Singh and Mr_ Appu which broke in Lok
Sabha on the 5th March, 1982. Ig it not
admitted that the facts of that case were:
brought to the notice of the Home Minis-
try as far back as October 1981?'What the
Home Ministry ultimately did when this.
matter came to light after journalists-ex-
posed it, why did the Home Ministry not.
have adequate sense and understanding of
its own to take the same action in the mat--
ter when in October, 1981 the matter was-
brought to itg attenton? Tg it a sufficient
excuse for a Home Minister to tell us sol--
emnly on the floor of this House that he:
was trying to use the reformative attitude-
from October; 1981 upto Sth March, 19827
If this was a correct attitude, then I.would"
have expected the Minister for Home Af-
fairs to stick to his moral guns and tell us.
even on'the 5th March, 1982 on the floor
of thig House that he believed in the re--
formative approach and he would continue
it despite all the criticism which emanated
from any quartey on the floor of this
‘House, If his policy was wrong and he-
was prepared 'to admit that his policy was
wrong, to establish the moral responsibility
of a Minister as the political head of his
department, for anything that goes wrong,
he ought to have resigned on ‘that day. He:
should have said: ‘Yes, 1 have tried the-
reformative approach; I find that the re-
formative approach was wrong, and, there
forc’ [ shall tender my resignation.” In
that case, he would have risen in my
esteem. But the Minister cannot say, ‘E
was trying the reformative approach; I ad-
mit [ was wrong now that you have
brought things to light; I am going to
change. [ am going to dismiss the delin-
quent officers but myself remain in
office. This is evidence, and conclusive
evidence, that the Home Minister tried to
conceal truth, He tried to push wunder
the rule inconvenient facts and only’
when they saw the light of the
day. not because of his desire, but be-
cause of other people, more vigilant in the
matter of law enforcement, who brought

s

.
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it to light, that he developed cold feet.
Then he committed a further sin and that
sin ig the sin of moral cowardice. You
should have struck to your moral grounds
and resigned. Now, this very attitude is
reflected in yet another incident to which
I shall now draw the attention of the
House, but I am sorry neither the Home
Minister, nor the Minister of State for
Home Affairs is- present.

MR_CHAIRMAN: Shri Laskar, Minss-
ter of State for Home Affarg is therc in
the House. Ci

SHRI RAM JETHMALANI: Sir, on
the 2nd of February this year, the Supreme
Court delivered a judgment in what has
come to be known as the ‘Sancheta’ racket
from Bengal. Ir that Judgemcvr, the
Supreme Court pointed out that in the
Sancheta echeme of fraud, in which at
least eleven thousand depositors, poor men,
who have depositeq their life savings all
less than Rs. 10,000/- each, have lost
everything, senior officials and employees
of the Indian Airlines are involved; Mana-
gers of the Nationalised Banks are invoiv-
ed; Officers of LIC are involved; Income-
tax and Sales-tax employees are involved;
Members of the Police force are involved;
Accountant General's Office is involved.
And, the Supremc Court said that they
were gorry, that the proceedings have been
taken by the West Bengal Government
under a wrong section of a wrong law, and
hoped that some adequate action will be
taken. Sir, an LL.B. student, who has just
read his Penal Code for the first time,
would have told the Home Minister and
would have told any Minister who is con-
cerned with the enforcement of law and
order that this whole scheme was a scheme
of deception and fraud. It involved all
the promoters of the scheme in serious
offence under Section 420 of the Indjan
Penal Code, which. is a cognizable Offen-
ce. Sir, no person can be believed to say
that I am carrying on no business, yet
when T told the depositors that T will go
on giving you 48 per cent interest on any
amount of money which you lend
to me or you deposit with me
he seriously intended to fulfil - his
promise.  Ex-facie almost conclusively
it is a case of fraud, because there is no
business at least known to me which would
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yields 100 per cent profit, so that after
meeting the outgoings one would be in
a position to give 48 per cent return to
the investors.

Sir, I would have expected the Home
Minister to have taken some action much
earlier, But at least after the 2nd Febr-
uary, there is no excuse. The only excuse
can be that the Home Minister is not in-
terested in enforcing law and order; he is
not interested in weeding out corruption;
he is not interested in bringing to book
highly placed offenders in this country.

The Sunday magazine of February March
1982 in terms has alleged that one of the
persons who have deposited money in this
concern ig a Minister of the Union Cabi-
net. I do not easily believe these allega-
tions when they are made. I hope the
Members of the Union Cabinet are too
honourable to indulge in this kind of a
thing. But, Sir, when an allegation is
made, I want to ask Giani Zail Singh, what
steps has he taken since 2nd February to
find out who are these depositors?

Sir, I want to read a passage from the
Judgment of the Court.

It says:

“The document relating to the ac-
count in the fictitious name.”

kindly see

“fictitions name of “Apcar Ave

Toon."”

I have never heard a gentleman named
‘Apcar Ave Toon’

“shows that a person alleged to bear
that name was introduced to the Syndi-
cate Bank in Calcutta, by the firm's
partner Shambhu Prasad Mukherjee.
The pass-book relating to the account
shows the account was opened with a
cash deposit of Rs. 28 lakhs. A total
sum of Rs. 27 crores, 97 lakhs, 86
thousand and odd was deposited in that
aczount until  December 6, 1980, all
deposi.s  being in cash. Such cash de-
posits varied often between Rs. 50 to
Rs. 80 lakhs at a time. The amount of

nearly Rs. 28  crores was withdrawn
j ST
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[Shri Ram Jethmalani]

from the account steadily from Novem-
ber 11, 1980. The acount was closed on
December 13, 1980 that is week before
the FIR was Jodged on Decémber 13,
1980. Some of the entries in the pass-
book do not tally with the Bank’s Ledger.

‘These facts disclose a bizzare state
of affairs.” says the Sup-emg Court.

But it does not disclose a bizzare state
of affairgs to people who have become
desensitised to breaches of law and order,
10 .breaches of law 1in general and 10
crime and fraud in particular.

“A token capital of Rs. 7,000/- has
begotten a wealth of “crores of rupees
within a span of five years. A bank ac-
count opencd by the firm in a fictitious
name had a sum of Rs. 28/- crores in
it which was withdrawn within a week
before the lodging of the F.ILLR. Interest
was supposed to be paid to the diposi-
tors at the incredible rate of 48 per
cent. The firm had no ostensible source
of income.”

It was represented at the hearing before
the Supreme Court by very eminent law-
yers, including at least one who is a
member of  this august House—I don’t
blame lawyers for taking up anybody’s
case; it is a  professional duty of the
lawyers, but the lawyer went on record
of the Supreme Court and told the
Supreme  Courf—“you might take my
admission that this firm is dealing only
in black money.” )

1 want to ask the Home Minister what
he has done to discover the identity of
this person who adopted the nom de
plume of Apcar Ave Toon. Is the Home
Minister prepared? 1 am prepared. I
will give up my practice. 1 shall go and
sit in the CBI office. Are the CBI pre-
pared to investigate this case with my
cooperation? I promise that I will un-
earth this gentleman Apcar Ave Toon;
and T shall discover his identity and bring
it to the notice of the House.

But, Sir, there is no real interest in
discovering these frauds. There is no
real interest, because higher-ups are in-
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You scratca this; and you will
open a Pandora’s Box, and what will
come out of the Pandoras Box our
Home Minister |is not prepared to en-
counter.

volved.

The judgement of Mr. Justice A. N.
Sen records another startling fact, viz.
that out of the funds of this concern,
crores have passed in favour of political
parties. The political party might be the
ruling party; it may be my Party, the
BJP. But 1 would have expected the
Home Minister 1o get into action. But the
Home Ministers moral fibre is paralyzed,
totally paralyzed. He has no intention
whatsoever of doing anything in the ins
terests of law and morality.

Time and again we are told that these
are all State subjects. These are not
state subjects, Criminal Jaw and criminal
procedure are matters in the Concurrent
List. They are assigned to the Home
Ministry under Allocation of Business.
Every time we talk of breach of law und
order, we arc {old that it is a State sub-
ject. -

My friend Dr. Subramaniam Swamy
talked of allegations of rape against the
Chief Minister of Maharashtra.” Oncé
again, I am too much of a trained law-
ver to easily accept this kind of allegation
which is made against a person in high
office. 1 insist on solid evidence; but
when an allegation is made, it is solemn-
ly made on oath, it is solemnly made in
court records, and the Chief Minister goes
out of his way, through his soh! to get
the gag orders ‘against publication of these
affidavits, why is it not a case in which
the Police machinery must be moved—
because the "rule of law, we were ‘told,
means equality of the high and low before
the ordinary  courls of the country?
Against another persons, the Police
machinery would have immediately moved
into motion. But why is it that in spite
of the fact that the poor woman who
threw herself in front of a train' whose
two legs are gone, who today wears two
wooden legs, when she made a statement,
she was almost making a dying declara-
tion—why should not that woman’s case
be investigated by the recognised Jaw
enforcement agencies of the Government
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of India, manned by and Ille'adcd by
Gyani Zail Singh, the Home Minister?

This morning, the Deputy Speaker told
ws: ‘Oh, this matter can only be discussed
in the Legislative Assembly of Mahara-
shtra’ I repudiate this thesis. As Dr.
Swamy said about rape, and rape in
higher places—it may Dot be technical
rape; it may be at least some sexual mole-
station of the young woman which com-
pelled her to go and throw herself in front
of a train—why does mnot the Gyani
speak, why does he not converse with his
own conscience? Why is he not perturb-
ed and why do we close our eyes, and
who do we allow public suspicious tO
grow? Let investigations take place; and
investigations must go on.

14.00 hrs.

Only the other day another serious but
similar incident happened. And they are
becoming endemic. In Madhya Pradesh,
the Collector of Sidhi district™™ his wife,
.i.e. the Collectors wife is the subject mat-
.ter of obscene and verbal assaults. A
criminal is caught. The criminal, Mr.
Krishna Bahadur Singh is caught, arrested
at the instance of the Collector of
‘Sidhi; and the Chief Minister specially
takes the trouble of travelling from™*
Again, the Chief Minister of  Madhya
"Pradesh may have an excuse and may
have defence, but why allow a suspicion
to grow; when a suspicion of this kind
arises, it is publically mentioned, The
Home Minister, like Ceasar’s wife, must
be above board. He must order an in-
vestigation into all these kinds of scandals
so that the truth is known one way or
the other.

Today, in the Capital of our great coun-
try, the City of Delhi—I do not know
whether the Home Minister’s attention
has been drawn to posters which have now
been put on the walls of Delhi. T have
got a photostat copy of this. I would
like to place it on the Table of the
House as part of the record of this House.

*\ Organisations calling themselves by the
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grandiloquent name of ‘Nagar Raksha
Samiti and Brashta Char Virodi Morcha,
organisations like those have now taken
upon themselves the task of law enforce-
ment; intimidation of the citizens and. the
press.

PROF. K. K. TEWARY (Buxar) 1 am
on' a point ‘of order. The practice of
this House is well known to you and to
the hon. member also. Display of any
poster or a mention of any poster, parti-
cularly display of it is not permitted. You
will kindly recall that 1 had demonstrated
posters. . I just merely wanted fo draw
the ‘attention of the House and by the then
Chairman I was not permitted. Whatéver
I said was struck off the. proceedings. .
Therefore I request you tol'g_ivc a ruling

on this.  The hon. member cannot be
permitted to  show any poster in this
House.

MR. CHAIRMAN: He is not demon-
strating any poster or anything.

(Interruptions)

MR. CHAIRMAN: He intends to lay
it on the Table of the House. That will
be examined whether it can be laid on the
Table of the House or not. Only then
it can be laid on the Table of the House.

PROF. K. K. TEWARY: I wanted to
place it on the Table of the House and
I was not allowed to speak on it.

MR. CHAIRMAN: No, Mr. Tewary, it
was prohibited to demonstrate it in the
House. No demonstration is permitied
in the House. But if an hon. member
wants to place any document on the Table
of the House, after examination, it can be
allowed or it can be disallowed.

(Interruptions)

PROF. K. K. TEWARY: I request you
o kindly go through the proceedings. I
merely sought the permission to place it
on the Table of the House.

MR. CHAIRMAN: Anyhow, you have
raised your point of order.

**Expunged as ordered by the Chair.
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st gt TR (REHIE) ¢ OFT
qTANY QYEH H TS 9 Y= F TATIA
vear @) g Mo FAr e A fo aw
feur 8 7

warafd wgvew 4 7 Ty feur
fr T Argar | AAY AE FAS.

H{t gim TR WAV IS AT
T fum ¥ 3 ) FuT A T AT 7

waraft W W7 IFEE TE
arfae @1r far 98 F) </T ST "a@r
2 g¥ Fwa @ ST
A7 goroig ¥ fFE) Fr g Tomwa v
2 1 3a M uForfia femramar

Mr. Jethmalani, now you can continue
your speech.

SHRI RAM JETHMALANI: I do not
wish to stir a hornet’s nestt The Home
Minister has got [ntellitence Bureaus and
various other organisations for colleciing
information at his disposal.  All that 1
am asking is has he come to know abont
the activities of two organisations calling
themselves Nagar Rdksha Samiti  and
Brashta Char Virodi Morcha?  Has he
come to know about the men associated
with them. Has he come to know that
one of the Secretaries of the organisations
is a man who is a previous convict and
he is required in murder cases? These
organisations have now taken upon, them-
selves the task of enforcing law and order,
which ought to be the function of the
Home Ministry itself. The Home Minis-
toe hag abdicated his functions to  o*hers
just because these organisations happen to
te connected with men whose big names
1 do not wish to mention on thz Floor of
this House. [ want the Home Minister
to make an enquiry about it; and T am
sure, the Home Minister knows whom I
am talking about. I hope the aftention
will be paid to these kinds of things.

The Report of the Home Ministry dis-
plays the same thing; it is a philosophy of
benign neglect, as The Hindustan Times
called it this morning which informs the
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Home Ministry. It is surprising. and this
is the pravamen of my charge. You
and all your supporters around yeu, all
the time whenever any deficiency is poin-
ter out, or any defect is pointed out, all
that you do 1is, “Oh! those two years you
were in power, you were equally bad, or
probably you were worse”. I would assu-
me we were worse. Let us now confine
ourselves to the duties of the Government
in the year 1982. If today, you are una-
ble to diagnose the disease you will not
find the right prescription. Your report
almost says, and it says so in the year of
Deoli, in the year of Sadhopur massacrcs
in Uttar Pradesh, in the face of anti-re-
servation riots in Gujarat, the murder uf
Lala Jagat Narain, the pro-Khalistan viol-
ence in Punjab, the report still speaks of
law and order situation under control. I
would have hoped that the Home Minis-
ter would have said that ‘we are faced
with the problem of unusual recrudescen-
ce of breakdown of law and order, the
Government is now taking vigorous steps.’
But if your diagnosis is that everything is
under control, either you are trying to
conceal the truth from the public, or you
are trying only to beguile yourself and
living in the world of illusion.  You have
no real interest in solving the country’s
problems,

Sir, my friends referred sarcastically to
our references to democracy and the
anti-democratic methods of the Govern-
ment.  But is it not that democracy is
literally being treated like a joke. I am
reminded of Mr. Will Rogers, that Ameri-
can author and humorist, . who went to
President Hardinge, and said “Mr. Presi-
dent, I want to tell you the latest jokes"—
he was very fond of relating jokes, But
President Hardinge told him, “Mr. Rogers,
vou do not bhave to tell me the jokes,
because T have appointed all of them.” [
am not suggesting that the Home Minis-
ter is a joke, or that his Minister of State
is a joke. But the
democracy is being treated is a big joke.
That is for sure. The Delhi Administra-
tion Act of 1966 in Section 3 declares in
unmistakable terms that there shall be
a Metropolitan Council for the State of
Delhi, and the Home Minister has read
this statute that ‘there shall be a Metro-
politan Council for Dethi only so long as
Mr. “Zail Singh wants it to exist.

manner in which,
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¥ Mr. Zail Singh thinks otherwise,
the law ig reduced to a dead letter and
mo part  of that law can be
enforced merely beause the Home Minis-
try has so decided. And I want to give
you another illustration of this insensitive-
ness. The forty-fourth Amendment to
the Constitution was passed as far back
as 1978. But the forty-fourth Amend-
ment has not been  brought into force.
The will of the Constituent Assembly s
set at naught because the executive does
not want to carry out what the Parlia-
ment in its Constituent capacity has or-
dained. Why because it was a Parlia-
ment which was dominated by Janata
Party,

Recently, the  Supreme Court, a Full
Bench Constitutional Bench,—two Judges
out of five—issued a mandan*els againgt
the Government ordering it to bring that
law into force. Three Judges sajd that
they could not issue a mandamus, but
they all were unanimwous that the Govern-
ment is under 5 moral obligation to bring
the Constitutional Amendment into force.
Are you sensitive?  Are you sensitive to
what the judiciary told you? Two Judges
ordered you and all the five Judges
advised you. But none-the-less because
it does not suit your interests, because it
does not sujt your authoritarian tendency,
you will not bring this wholesome Con-
stitutional Amendment into force. And
that is the case of a Ministe; setting the
Constitution at naught and frustrating the
will of the constituional body in this
country.  Take Garhwal, take Assam,
take Kerala, take Haryana, take West
Bengal, everywhere it is the same attitude.
Democracy 18 good so long as it suits the
Government, so long as it suits the ruling
Party, bet the moment there is an appre-
hension that the democratic will will be
contrary to the requirements of the Gov-

ernment, democracy will be suppressed by
all mcthods.

I do not wish 10 go into many things
which have been earlier talked about in
this House. But I want to ask, some-
thing about the  West Bengal elections

which ended up in the Supreme  Court.
The Supreme Court Judges, three of
them were hearing the matter. The
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counsel appearing on behalf of the Con-
gress() Party and some other allied Par--
ties those counsel went and presented a
document to the Court, committing a gra-
ve contempt of Court, insulting the Court
and almost stating to the Court that the
Court was partial and biased and was.
unfit to do its judicial duty.

SHRI SATISH AGARWAL (Jaipur): It
was later withdrawn.

SHRI RAM JETHMALANI: Later on
they withdrew it. Later on they apologi-
sed for it. But T am not talking of
what  should have been done to those
counsel. I want to know whether thjs:
statement initialy made by the counsel
was authoriseg by their clients; that is,
the Government, whether the withdrawal
and apology was ultimately. directed by
the Government or whether the counsel
developed cold feet and were. not prepar--
ed to face the consequences of the cri--
minal act which they had committed.
Lastly, if the counsel did- something
against your instruction or you found that
they were wrong and. you asked them to
apologise to the court, have you thereafter:
taken any administrative measureg against
those counsel so that at Teast they ought
not to be represemting the ruling party
any longer before the courts of the
country?  This is the. way to show sub-
mission to judicial supremacy. This  is
the. way to show your concern with Jaw
enforcement, because the moment you
denigratc  the judiciary, that day with
the same brush and with the same nstru-
ment you denigrate law enforcement be-
cause when the courts go Hown to that
extent the power of the law goes down,
because ultimately. Iaw is enforced, only
by the courts.

The Tast subject I wish to deal with iy
the failure of this Government, failure of
the Ministry of Home Affairs, in the mat-
ter of national integration  which is one

of the subjects assigned to the Home
Ministry. Go to Kanyakumari. Go to
other places. Go to every nook and

corner of India today «The sense of na-
tional identity and integration is breaking
down. I do not wish to blame any

-

[
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particular community. Not at all. But
the fact that deep fissures are developing
in our society is a matter which the
Ministry can afford to ignore only at its
_peril and at the peril of the country. What
has the Home Ministry done, what kind
Of sensitiveness does it show, what study
has been made by the Home Ministry, to
‘get at the causes of this growing disparity
of interests, the growing conflict of inter-
est, which ultimately leads to violence? It
is a matter of shame that the followers of
Christ, that Prince of Peacé, Indulged in
-violence in Kanyakumari. I am not say-
ing that they are the aggressors. May
be the other side is the aggressor. What
has happened to Gandhi’s teaching that
our people go and Kkill innocent people?
The Government of the day makes 0o
attempt to study this phenomenon. The
Government merely produces a document
and says everything is in order, like those
three proverbial monkeys, “I see no evil;
I hear no evil; I speak no evil!” and
-the 'Home Ministry is satisfied?

Lastly, I come to the acute dissatisfac-
tion of scheduled castes and scheduled
tribes, After all, it is true that the
Janata Party was in power for only two
years, But for long, long year since
independence, you have been in power and
yet, what 1is the state of affairs disclosed
by your own reports? Your reports
show that the scheduled castes people are
unable to secure their due representatjon
in any field of human endeavour and
activity except perhaps in Class of Gov-
ernment employees, where they secure it
not because there is any decency in other
classes, but because the other classes
do not wish to take to those avocations
which fall under Class TV. Therefore,
without shedding crocodile tears for the
scheduled castes, without making promis-
es to them in our eclection manifesto’s jt
is time that this kind of mal-representa-
tion, this kind of lack of proper repres-
entation, must be adequately mét, The
Mandal Commission .

MR. CHAIRMAN: Your time is up.

SHRI RAM JETHMALANI: 1 will con-
+clude in a minute.  Finally, I wish to

i
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end up with this.and 1 wish to draw the
attention of the Home Minister, \without
giving details—] hope the Ministry, of
Home Affairs and Mr. Zail Singh - are
aware of a concern callied the  Ceontinen-
tal Overseas Corporation of New - York,
USA; they are aware of a gentleman con-
nected with this organisation called Maha-
raja -‘Kumar Virendra Singh. ¥ do not
wish to go into details. The detdils will
‘be gone into on some other occasion. I
am only throwing the hint, because this
js one more illustration of the utter para-
lysis of the Home ‘Ministry and -the lead-~
er of the Home Ministry in the matter of
law enfércement, particularly in-the mat-
ter of rooting out  corruption from this
country. I do not wish to say more My
time is over. May I only utter a word
of anguish? 1 can only say: 1y

Alas, Poor Country!

Where no one but the ignorant feel
safe. ' ,

Where sighs and groans and shricks that
rend the air. '

- Are all unheard by men who.dare not

.hear. This violent discord seems the mo-

dern tune,

Mr. Home Minister, you will have to
do something much more drastic than
wearing that red rose in your lapel and
speaking to us a few bits of Urdu poetry.
Some day Urdu poetry will begin to stink
in the nostrils of decent people if ,you go
on using it for the purpose of justifying
your inadequacies and the inefficiency of
your department.

off AW A mrng (Frfow) -
¥4 wgd A 4 A5HaArA)
FTAT LTS T2 27 am@wa
frdagagsalmaar . %

Y qate oA c F47 0 oo
NIS| AFUT T § |

q qam A weE o § g
FRAT A ATACE | 770 AT AT )
7ad gzl g9 € @ ar fono
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arfgat # fvg famw # T@ A 9N
AR VGET STARTO ARl ¢ | A aa
W g fufaed ) fewizga
2II8 ¥ qrw R & @) AgHA @
gz @rde fgauya AN VI
HIT SHAAT TG F) AT Fg! ST
21 8 Qm fafved) & A 4 adl
SITT HATEAT | AT Yag H 43 <147

A fufaed) & a3 & fa oie smar

qiEf & awe A aF  Fad AUER
BT A FWa ¥ AR H TaT (IHTH
A |

78 9§ F1% wF g0 5 fuwer T awf
Y AFLAT VATH A W) gEQ ) W @7
uoE Hrs- fagumn W FEav gs & |
g & oo d g fufaare arga &1 amd
qar § | afwa g4, 3z W Al Q=ar
Hge fo avygad <meza § @@ gg
T 48 weaTe & faoad) § 1 fgrgeam
ar<l gfar | gzar weF & @ W
WHA ¥E A¥T 8 | wiyd 34 3 Flgur
F1E wwA AF0 @) Madl | ¥H TET )
M Fq ¢ Ffea ard) gfar 8 @@
Tai TAT AeF § A0 HAU TATH oo
AMANGE, g avm v aNg  AEr qAIA
< A35ET 5 919 A1q waw o awew
173 Q& & TwAl %< nE=ar fag
wrva & fa0 g) =7 adt g afes a2
ar? faws 3 fae 4@ gfaar & fao
gx fRars A srfEr

gq far ) ) FFE aver @)
EFTHE DA Aaar g fa qg gH A F
foe syr<r A wurRr a0y &% faeT
gs mrev fyLowa Fgav g WELAT
IMTH AV SaTEE S aW gl afEs
Amsran agawwAdl uratfe ga®
WHMAEI A IR & I
93 qafanRarg 3 71 A WST A

AR 1 za A s Fqadi o
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FHNA FAq & " T & WY {HT
few ary & | a7 A ngeAYY W@ HE @
for g7 wmwA F a2 &7 TR e W
ferm avyg gar g ¢

FELAW HTGTH AT g BT G
BT @ | F gaRY 4rei 4 TF AT g
a faw fergeam d afes goX @m 4
N ET AT 1 wfwa F14 @ F Fd
dEmATTEY Fla & T wlwatg-
ST ) FELAT THTY &% 4+ HEG
Fedl § P AT A\ AT E Fa A few
fasirgr wi7a & om @ & «F 7
fgrg g 1 qaww™. fag ar fard &Y,
M A g8 4 faege qfafes =80 g ¢
T Dy AU F) AT FEATE SARTT,
1980 %!, Ffes faawax, 1979 ;.
Sq § AT Y A YEITIE TATE @A
# fao azr @1 W wE TR ¥
asT.@a 35 Wfawd «m qfeaw (fa7g)
Tz 4 gfad fard oa Fie- § o ug
Agi 9@ & A &g & a1 gyawm |
Figa a1 7 T evfay & g ad g,
S e e A (4mT & A Fia w
g, 1 @ I F rear femis & e
FIA &, T &0 47w 9 F ug w2
&I T A AFHTA § A7 00,7 & HRAHTA 99
grfatearsi 25 & | Wit favd)
get % war Sfal 3E Wwd ANT
¥ oo S gRR FF qaT SASWATH

g & Ard @, angg € IEe,
g W gNT A Ine, H owm

g Wit UF| aadik @ fa gw aodie
% AuenE & w© aFEET anign de)
¥ T qAFEAA gifrvward @ €,
gofe®t ®ygrasag ¥ @ "R A3

-,

ge T

) VT RSAWCA BT areHE
AreF < oW FBT A ¥ @ A
frizn awar |
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il q&iw &t wong ¢ q7 faar
§qA FarAT g

Y TR A5AAAY oy g ar
[T |

WY AR AN YWNE ;T IS
TATE argd & fa@ A ¥ga,
#§ 39 g @ wfzar & N ©4
[T wAQ g ) g gaa Tw qra
F @|ar g #Hv S FWA g,
IaF) THTAT 8 | gAH) gar g fw
73 1 § @ 2?7 fad N aw
# 02 @ @ awy 2 1 g4
Fga 4 W D T & Alw AT
g7 4 i B ST @ 0§ ndd
S99 Fi F@ g FEAr |
W 9P # T W) sad @ v
2 @ 1| 3afay ga+! aFe  gEw
94 MW &) 9HTAr g | YILA-
freq, wwiass #H7 THFH--T8
@A gfam) 9.9 & 973 97 gaid
FES) ATAT FAT) € 1 g Afrm)
Igal ) Fam & fa¥, w7 7w
F) -~ A F§ Fa90 9T H ) ar
wfra 92T 3 TrEe g, 94F) &_
fasrarar gar |

Sigi a6 @r 9z wE A faeg-
‘geT A @ g,  TgF d Ia%
W3W & qET WAl F1 oagE AT §
fogin T@ ard &1 &g el f&
AT TEA A1 oW FT a0 | AfFT
STgt aF THA A I, FE A
I AT FAT AT FER g
o1 9 SIFA WX AT Al Fwy
TER @ AT TAFE F T A
FET GG W g, qr fEEr oot
WER 4 w9 g8 @ AT
7 Ffitr ¥y g fF g sHa Fuq
FH 27 IAF THA FA W FigmEr
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Tolg T g 7 IA4 T fog gfe-
o wgt ¥ fawar § 7 ag feely A
T dFA #1 wfoer 7Y A 1 38
Tha A AT 7 W A A IO
TIE Y ShT B | AR @R
Tl AT A TAF! GeH FAT @Al
B A § Fawan g wadr g
qA H I@AT TR | ST dw
q graar § wwx fag =<
#E fada g a8 & a=E A
foer guewdy | @fwa fady F o
HTAAF GIT AET AT B | AT T
AT feen gt w=dr g fead  sfdr
w1 9 g | 39 feew @1 faeae-
Teed SEAT HATE S 1 @A
aCE UF Ry femen s wrinfasy
T TRA FI NEAT AFL FATS TS
g I s SFAT A1 qar, @2
I oSEer WY Fg W F oM
FAT  UF JIEIAT I[N E | TE
1973-74 Fi a1 ¢ | FIoHIT F 0
a7 feww =g a1 wEAT {35
&Figdi g2 | forad wg ag fesw T4,
AL FIF WA 47 AT (AGFL 99
AT F ) TH AYE § BT 35
EFITAS g€, Fuify 97 fai ag feew
2-3 faawedl § FAFIT I W A7

A F AGA & F sfaaw awr
AT, 3 FgT AT 9477 TF MG A T
FN OWATH FF TIT AT HIX 9g 4l
AT gAY AT O AT 12 TN gEE
x| fog ag ¥ feew T faamar
sTar &, geer-geEd & wEr g
M AAT GAr @ AR T dgr AE
A FA AN & HIR Fogd 1 I5(
FL A Y G| A FZX T AFAS &

ff gt Tl TX 99 ww@E ¥

feedl &1 WET TgAT & | WA ST
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Tq qg A AEAE € (WA
g,&maﬂﬁ%ﬁfq,@wﬁﬁ@ﬁ
T o< e & A1fey |

g ergwl § o @i o g fora
¥ @i @ ¥ SEM glaT § WK
T I T WEFaT av §  AqhHA
A &, T gt &1 R @

wr§ o o g, fY & g g™

¥ #rf geear @ FAR TEFR I
F NEFqqT a4 T ATHA gl §
dr a8 STH a7 wAr § A Iq F
w1 § 7g wraar da1 gav g fF ag
TR HH FT TEFAT A d ATHH
g &, wq & @7 & T M, I
¥ oA A aqy A WraAr qar Fa
g1 ® Harag & I TAl A JEE
oA 3 WlRw - fF IFTGER &
IS WTa9T FATE | 99 T8 g9 ST
F TG aFET =g fwadr  Farzal
afyd, @i ar gt asfea
¥ fiam A ¥ A
g1 FT A3t &, 10FT FIA ar 100
R qay g -

QY a§ ugs grq fafreze aea &
W oA ¥ g wEwa fear oar fE
Wﬁqﬁ'ﬁﬁ‘fm %,awaa
% A TR § o fay war aw ofed
T g , % g W A
T & qar-aa fgat |§ gy
e 3 AT F q9 e oy g
W 1 g § g2 adgy & e
T, EF’(‘?I"T, AHAA, ﬁ'l'@', §HI’§
- faad woea § AT F o W s
T st & g fafres @igw @
T A § R owr wm § s
- F® TW OPA R W W ag 0w
TS ot ?
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ST MW W fagR F w7y
el st § dwredw ¥
g | gAEfedT w e
¥ grae Ak It 7 @ ¥ e
2R & o 9T WA §, Mot wors
S &\ & 7z waAr wgar g fF
TR I w2 ¥ fggem & e
WY feed ¥ qEFET gT ¥ waRT 99
arsdes g W F arg § 1
S SRW A &I a7 gra fafey
¥ F 7@ atd FY www A g oar
FIE WA ?ﬁeﬁ'ﬁma{ﬁm
g fe a5l agg @ GEA-BA
waefear § st gfaa am #¢ gearg
FIAT § 9T FI FIA $L F, IT F
TFT FI ST I AT |

gurafgy oY, @atw ag @ g
FEIAL TACH T3 g1 qT AT-TE-HTET
faque w=dr €1, a7 g & f
ST oot T omwet W ower AW E 9
F T gar fAadt g—waar @ A=
# 3@ § 1 WX AT IT A FS
R F A 97 ¥y § IR ag
frgrs d@ & a1 F1E @A = @
o 3
ST

Sy T oS d 9§ A

g wa @ feadr aew faedr @,
TAHT WL AW 9 IIAT 8, IT AT
9FE FL A] FL T4 F HAT AG
AT E AT FT OHEL qBAI g,
FE qF FHE TN TWR FT L
g a1 gard TOTT WAl ¥ A &
qeI® § 89 F1 A W faq o
saar far § fF gard FwR aE)
¥, samar fagg & wo7 S Ak o o
7o & fawrs wmow § o o
frreeT AR fefacita wt Awtarae
FE A IR FQ@ L, ITH

A
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[=ft T a9 wremE ]

q wgrar g faer) @ 9y oEEEE
F@ § fF g Y &Y g ¥
oar g g8 9T ¥ frdm fafmex
qTeE T® 9T BT a9 |

YRl qF Hew fnd W awesE
. THRI qoErSl 9¢ gH BATT QAT
TR | g g A g feer A
e 8 | S 1 A ed a7
ATEIA & SHdT AN TGTAT ST ATMEY
g UF GBI q19 @Rl |

Wgl GF FATX HEH H AUAA

TEWAA FT TTO(® g gaTe qoiT
qray = TH FEEATT ST AT S

F SN X 3§ qew A foAear JeEe
TERITA AT IAAr fRer aEa H
TP | | g

AWiE RIS FT @l G4
THAS Ael g fF g9 e F:3 |
gaier ag & fF ghrea W g Rl
qF TUEA FEMEE F HSEH T
HFWATT FTE | WIT FAX FT A
gfEd | FwR § Fargary, fafEw
¥ TSAd qF FUE A HGEL 1977
TF Wl IE T FEE A AT A
qrfereist et off, F<ds F#1 S0 AT
ot g off F gww Tl 7
It AT | W wT9E g QH T 9Tef
g foww gart oiw fag gm fafaeex
g = qrga W fafreey , Awam
qgd W uFTa off A7 fafree
g\ F|T F A T AT W Tg
98 f5 Fa1 *rf @ A a1 J9%
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Wt dud §? Faw wrdor w3 ¥
Tg T AT ) Towr g Sffewe
FAT § 7 & w7 & FgA @ g
AR § T dmie® @ 1
T ST 9t & afer R feay
Nigee feefea 7w & & FEw
T AT qew FY AWAHY, FIAAY;
THIAIMFEAT OF W@ & e

¥ AT gX AWES d At &1 g

F SR F ) G arEf fegem #
fF A Y 921 grir ar @

U ard Fr WX F eaE fgeqrAr

qEN | &g W FE a1 qifearie F

gt & dt ag &g faur s & fR
qg TEH FT AT & | I AW A
sfaws 7@l @wr | F wwaar § fE
AURT FEITT &Y 7CE ug 97 €@y
wraT g & fgegeam &1 arfaaric a=
i A fege ¥ i
AR A fgrge & ) o feer &
Statfsrae g1 ATgd | J18 FIEIT &
¥ g, fago & a1 woeww fagEme
g, fergem & fady o faew & e
AT F HT9 SATIAT AT E ar g
fafree 7t =z 7% 1 =fex fx
g I W TeEURaT AT | FZ wEr
F SaTiorae, FET AT SHIHET F T0
g fa fagzr & meax & AW AT
[T ST SR TET F1 ST I8 Fg
T2 FESE #7 AT 8, R AW
fafreex o =0 #< 593 | ¥g ¥ Fr
sarfsras § fF ae Fna ¥ agr #r
FETC H sqnie qEl F Al s
FEUTH gl WX qgT I GHL T3
T T GH ! uS AT F1 sraTreEe g
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firgaaTe & W< 10 9EN &, UF 419
¥ ooNEwre STaT T WL gt At oo |
Tgt st Fwegew S St fEEE
F%7 Z59 W & & F AR ¥ =
TT W ST F OFAN WMESIE F R,
fam & @197 W gAT ST A AW fwar
T AGFT qGT F WiEo Sito AN &
FAT FEd & (F WA JRR AT F
fafreze 7@ & F@ qF8 g @4
fraear € 1

sy dYo wrEIGTS (mEr@) o A
sfqat & _garfas dFegaEan s &
faerre oY fFemame gfes & Tor 144 F
aga g Waezx fFar § 1 78 gwa
g g fafree o Efear v s agh

) S8 - e ]

s> fprwlllyy e S E‘lhl sy

&n3d J u“‘b]’i )’,X&S st ) BN é_
- & LS Wy t__,‘--.-,5‘5 =3 S|
[- Oy et S

S AW A HOE ¢ g fafaeet
¥ agt I F AT A Hig<T AT |
for set Ted fas w3t #1 fimware fear
TAT AT, AZT WX FeAT &1 fFHaT W ar
ST & FE F A3 A ATy
W AT & 97 57 3 firgax #5%
TN T | SR AV T@OT T o
W%'ﬁm?mﬂﬁ'ﬁ'{@q fofaezT
FT GG AT & | GEA TEL AE gAT
g fae T a7 144 F F9 e 53
ar 4 JfFw g faffees & faoms Y
TH 144 FT d9 Wawe fFar o) war
T fF AT ¥ qUHR TR 9
¥ gg A #F A gwear Foag
370 AT 478 TH FT gATAT A
fergmm #r 294t a1 @ it &
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HIeAT g7 EAT gL T2 Y gy Arfed |
AfF  orgr o AT d® WTET # AT
gl AEI gEAT B IR WEAT g
Tifgd & ag Frerer & &H FA T
foq, aads o @ &, 97 W @H
F & fod Faq 33T /F | WL gTTEA
FLHH | ST FO A SO & ag FE S,
I FEqTq IF AT g AMER |

qITE W OF [ ¥ OS2 ET I
W og ) & meHr AR o §
FFT Fg o7 fafeex gt W@ man
| = fafasze @ff mar g
SHE WoW W UF HWIEHT 47 ST HIEHT
73T &, a7 A0 A wWal agr war
g, A ST Sra § AfEs gETdr €@ T
7AX CEl Fo AL gar g |
Fo & wEa & & wata way
I Agl N, IFC WA FAE |
affs w7 feegare § uF mredr
a7 ESAT SeHT gy, wee
& 7L AT FHAl JEAT gT  ar
feema &1 fafaeer st dFs THo
Qo Qo § A TF @@l Agl AT |
AFT THoUFo To HIX W1 fAfaeex
W § ag qg UF @9 q T@r
g | fwest & gw fafqeec it ™
g Afed ag T wr | we@ &
< wgr@ @1 fafaeet agdf mar g |
agi &1 g\ fafaeec T, g
fafrezg mar 7 & A @
gl & @% g fafwet smom ar
#15 W% fafe smom a@ F3T,
qg T wawae g | TE Far A
T gaiaE g ?

=

a.

¥ U W FgT oAwa g

frdl ot wer & g AN am @
@ v fafrezr B 97w, @m
M afed | wErUsE ¥ ww Wa
9T FWF  FT OGN WM
T & o @t g
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[=A T=w A7) WAL

gar Wt AR AEs | SIrE
afFr @A F oAR”L ST FRWA
g @ & — fex a@ wmE 370
F1 & ag FER & FIIR g,
2T qASNAE § —— I IX FAT A
 fofrez ¥ amma &d) faar v wyme
78 Fedr & f& = I® o@my
AT #oAr arEf & qr JERTEl
st g fEH 9ge T @«
¥z FAA F JIT FE ML g | AR
arEl - FQ 9T AaTE AT [
# afe 2@ & W@ FET AR
ITE GIETE ar@l W FUST 9T
Frear Sy g 1 oar 34t fwar Sar
% sk sEF uaw # fRaar gar
foaar 2, feady fafes  =at
g? g wg & SfEd g7

14. 37 hrs,

[MR. DEpUTY-SPEAKER in the chair |

qur fefegs fHhegam g | F@i
qrex ArgT & |\ fesgeara adl
afes gfagr &1 a8 weer HI=A,
d%Tax agi 9arf graT & | 99 agd
FT GIFTL agi F4T &L g 7 H
#1 ag #IA qEl & UF 4l
T, FAIA GHT FHI Il AM@ T4l
g @ ¢ wafs @@ v graedl
I BNIT THF FGE &N | ATAT
et & wg & ag I @ &, A
qT St IAT § A A ¥T | A
qA@ w4 A OF Wil g FAL &
faa eder @1 @gl #@r g | AeA
A G gATT W 1 qZT 9X
Araqg @ w agr fqwer, @ S
F T
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& e o ¥ wgt ¥ wed
FEl I§ AT A a9 W & )
Tg qW A qraER 2, fF ouw ga
® SAIE AG g1 ST SR
& I AT TH ogH  F
TIFR #1947 & afer qre W FT
GIEr g | agt #1 Aran fgrgeam
FT GIATET g | IAFI T AW o
q3&f ¥ wew gl #=ar =@,
arf® HA gt E F oA @)
AT T FI F T T | T KA
AT F TH AIE AW AT IriEd |
AR T 9gf & &7 Gy 7 (@
gdl fFam  fqvdt 3

“The Life of Sheikh  Abdullah”—An
Open Book by Shri Abid Hussain Khamn.

IgHT 7 TG I 2T T @AT*
g AR 3gsr aww g fafaedy &
2 fedqra § 0 59 Wesl & Q4
7 gw fafdt @ gvew
FT FAGT FEAT E |

MR' DEPUTY
examined.

SPEAKER: It will be

PRDF. K. K. TEWARY (Buxar): Mr.
Deputy-Speaker, Sir, Mr. Ram Jethmalani
is a very senior member of this House
and we all respect him. He has spoken
about certain things which require a sort
of consensus and reciprocity and we wel-
come it. But there are certain other is-
sues which Mr., Ram Jethmalani has raised
and many previous speakers have also
raised them, I think it is time we face
these issues squarely. -l

Democracy has been bandied around;
the name of corruption has been used;
apitations have been whipped up outside
this House; the health of the system has
been referred to—all these matters are very
important—and when I speak on the De-
mands of Home Ministry, I think, it is

*The Speaker not having subsequently accorded the neessary permission, the pap-

er was not treated as laid on the Table.
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only appropriate that I refer to some of
these issues, the stance taken by  the
Opposition parties and our stance, - too.

We all admit that ours is a developing
economy. It is a society which has been
continuing since millennium. This society
is in the process of a big change, a mighty
change. Our emphasis, Mr. Ram Jeth-
t malani would admit it, although grudgingly

" hls never been on stability as such. We
have always emphasized the factor of
change. When such old societies, such
ancient societies, which  have remained
vulnerable to plunder and exploitation
and specially when they are sandwiched
between the two giant systems on two
sides, then they have to husband their
resources and carve out a niche for them-
selves in international politics and bring
" about socio-economic changge at home, to
give meaning and content to the preferred
. objectives of our leaders and our Consti-
tution framers.

In such a situation, Mr. Ram Jeth-
“malani and many of my CPI friends who
preceded me in their speeches referred
1o the changes. If you go into the dyna-
mics of change, violence is a concomitent
of change. Wherever such societies have
undergone these mighty changes, violence
has taken place. It is for this purpose, to
eliminate the chances of violence, of

~ communist violence or of communalist
| violence, that we wanted a system based
on pluralist democracy participatory de-
mocracy, a system based on adult fran-
chise, a system in which everybody will
~ be assured of his share. About the de-
mocratic institutions to which a reference
tms been made, it is in the nature of
things that the pace of growth of demo-
cratic institutions is a liitle slower and the
credit for this goes to our party and our
leaders, the vision of our leaders who
Jeave us the system. The whole edifice
of this system, right from the village
level, the panchayat system at the block
level to parliamentary democracy and to
this august House, Parliament, the whole
structure, the basic structure is the instru-
ment and apparatus of ushering in the
desired change maintaining the stability
and at the same time enthusing the people
10 participate. That is how we wanted
a social political mobilisation. But when
there js discontent; the value aspiration
d the value fulfilment are not given up,

they are reconciled; this is the success
of demaocracy and democratic institutions
in this country—and people in this coun-
try, those whom we are calling the wretc-
ched of this carth, the poorest of this
earth, now they are up in arms, that is,
in a non-violent manner. When I say
that they are up in arms, their unity and
their cohesion and their preparedness to
demapd their share in the national cake
is admirable and it has been made pos-
sible only because democracy in this coun-
try has functioned successfully under the
leadership of Pandit Jawaharlal Nehru
and Shrimati Indira Gandhi.

It is at this point that the question of
violence in a political system comes. I
submitted earlier that ours is a vision of
transformation, total transformation  of
this ancient society through peaceful
means, in a democratic manner and
through a socialist programme. Sometimes
discontent and frustration arise because
democratic institutions arouse the aspira-
tions of the people. But this anger, this
preneness towards violence as a result
of frustration has to be moderated, it
has to be aggregated within or through
legitimate channels of democracy and the
role of the opposition parties becomes
crucial. Mr. Jethmalani is a knowledgeable
person. He will admit that the opposition
is as necessary a component of this system
as the ruling party. You cannot run away
from your responsibility. Therefore, when
you look at certain developments, why
there is violence, why there is this atmos-
phere of uncertainty, all these factors are
being whipped up. There is an attempt
to play them up and to destabilise the
system to embarrass the  Government
Therefore, if you start, T take Mr. Jeth-
malani to 1967 because I want Mr. Jeth-
malani to ponder over it and my com-
munist friends, the CPI and the CPM.
What happened? Now, the political sys-
tem over which Mrs. Indira Gandhi pre-
sides, the leader of the biggest party, the
oldest party in this country, she has ruled
this country for more than a decade and
she has brought glory to this country.
But who is responsible for upsetting
and tilting the balance of national
consensus? So long as Pandit Nehru was
alive—many of my very very semior col-
leagues are here—the pandits of the poli-
tical system say that our system was very
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suitable. The svstém had the national
consensus. Prof. Ranga is here and he
will bear me out. Whenever there was
an attack, the attack was against the
progrummes of the Congress Party. Barr-
ing the lunatic fringe, Nehru was never
«made the target of virulent tirades which
were launched frem time to time after
1967. Therefore, the parameters of the
opposition parties are also defined, the
ideological promiscuity is dangerous. 1f
you mix up the ideologies, then it re-
sults in distorition of the system. In 1967
what happened? Mr. Jethmalani—I do
not know if you were there in Jansangh.
He is a new incarnation and he is a
new arrival in the BJP. I do not know
if he was there,

SHRI RAM JETHMALANI: I have
never been in Jansangh any time.

PROF. K. K. TEWARY: I am happy.

SHRI RAM JETHMALANTI: Don't be
happy. I am correcting your impression.

PROF. K. K. TEWARY: Remember
the distorition, the monstrous distortion
that was inducted into the political system
of this country forgetting all the ideologi-
cal parameters. Just to grab power in
Mrs. Gandhi, became the target and 1967
brought about a ramshackle unity of all
the Opposition parties in this country. The
CPI the then Jansangh, now BJP, shook
hands and the whole attempt was to
remove Mrs. Gandhi and not to remove
the Congress ideology. If ideology had
been the target, then either the CPI ideo-
logy would have replaced it or the Jan-
sangh ideology would have replaced it|
When both came together, there was no
ideology. Therefore, the ideology, the
ideological considerations, were given a
go-by and by sheer opportunism forgetting
overriding national interests, the people
came and joined hands. Of course, we
lost in eight States and then the long
period of instability, economic ruin, follow-
ed. I do nmot know if some of my Con-
gress (U) friends were there. May be
there around. Sir, it is a long story-—
the evolution of our history, after
Independence. Ecéhomic issues  for s,
for the Congress Party, have been the
sumum bonum— the be-all and end-all
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of our dream, the dream of change. Sir,
in 1969, there was a great split. We admit
that. We brought and we preferred the
split rather than to continue to be in
power with a group of pebple who were
opposed to all kinds of change. Therefore,
it was precisely on economic reason, for
a social change, that we split up and "a
group of people who werc big leaders
got a standing ovation both from the
then Jansangh and the CPI and CPM
when they broke away fram us. Sir, this
was repeated. Then, Mrs. Gandhi was
again challenged in 1971. All these people
got together and this combine was called
the Grand Alliance, again another style
of hotch-potch of reactionary elements,
cretain elements, got together. But, the
people of this country knew Indira Gandhi.

They gave them a crushing defeat; they
went into hybernation, wilderness. Per-

haps they subsisted on herbs and grass
for many years. Again taking advantage (f
certain difficulties like Bangladesh war—
you know, Sir, all such wars have
concomitant consequences—petty saboteurs
of tnis country because instant revolu-
tionaries and they gave a call for total
revolution. The total revolution was dang-
led before the people. The people were
bamboozled and hoowinked and they came
to power in 1977. This is known to all.
I will not dwell upon it. We know that
the system has been damaged. Here the
moral fabric or moral value which Mr.
Jethmalani was talking about was given
a go-by somechow. Even the political °
morality had been undermined by sheer

exigency of power or by sheer urge fof\
power. This will go down in history and,

ultimately, Mr. Jethmalani, you will be

judged on what you have done. How much

calculated damage you have wreked upon

this system. You have shaken this system.

In this connection, I just refer to one or

two points. You were again talking of

political scenario.

SHRI RAM JETHMALANTI: Why don't
you refer to Giani Zail Singh’s contribu-
tion?

PROF. K. K. TEWARY: Mr. Jeth-
malani is out of it and Mr. Giani Zail
Singh is on firm ground and so he preside;
over this department. I am coming to you.
You were talking of thé health of the
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country. You were talking of the health,
of the economy of the country and system
and democracy. I am coming to that. You
see the goings on around us. We are sorry
for you, We are in preponderant majority.
One component of the system is complete.
We would have been happier if you had
,been in a position to sustain and pro-
‘vidle your constructive role in running or
working out the system and in solving the
problems which are historic problems, the
problems released by historic forces in
this country. But what is happening? You
see there is a sort of circus—political cir-
cus—going on and T caution you that
this is doing much damage to you and
ultimately by this unity talk, meetings
which are going on, the moral values that
»you were talking of are being under-
minded.  This matter you must bear in
mind, Then T come to brass-tucks and I
=“think Mr. Jethmalani would not mind it.
I wish some CPI(M) members were also
present in the House. All kinds of third
Tale slogans are being taised about de-
mocracy and its being in danger but I
would like you to review their role. Mr.
Jethmalani will shut his nostrils' to the
Urdu couplets recited by Gianiji as being
stinking but I would also like to quote an
Urdu couplet:

TeFATE UigT 21 F1 L fEw,

77 377 faer; /) ATE GHTA G

Sir, so far as democracy in this country
is concerned, I am talking of both of you.
I am talking of the so-called progressive
phrties and also the reactionaries. A very
senior member from CPI(M) was trying
10 paint a phantasmagoric, frightening and
horrifying picture of a ghost coming and
<mothering and scuttling democracy in
this country. Would you permit me in all
fhirness to remind them of their role in
the evolution of democratic institutions and
the very attainment of freedom in this
country? You are talking of the fissiparous
forces. You are talking of the forces of
casteims and communalism. We are try-
ing to tackle them but the self-appointed
progenitors, sponsors and protagnists of
democracy must ponder over this pro-
dlem  instead of throwing stones  on
otfters. Those who live in glass houses do
not throw stones on others.

Sir, am talking of Bhatinda resolution
of the then CPI of 1943. They talked of
India as a country consisting of sub-
nationalities and the central thesis or
phHosophy of the then CPI was that each
nationality had its distinct identity and
it was free to secede from India. This was
their love for democracy! Should you also
be reminded of 1942? What did you do
in 1942? When Indian people were en-
gaged in a massive struggle to throw off
the yoke of colonialism you were shaking
hands with the Britishers and calling
the great Indian leaders—to whom you
sometime also refer—as Imperialist agents
or running dogs of Imperialism. This was
your role!

Now, 1 come to Jethmalani’s parts.
Fortunately, he was not there. His party
was also not there. But the source of
their life, the source to whip up revivalismy
and to bring the forces of obscurintism
and orthodoxy and put them and muster
them around the central thesis of Hindu
chauvimsm or revivalism of Hindu chau-
vinism was the RSS. Then when you talk
of democracy being in danger then we
must scrutinise Lhe role of those people.
Devils will not be able to quote scriptures
and get away with it. T challenge Mr.
Jethmalani to prove whether even half
a dozen RSS volunteers, the lathi-wielding
volunteers and those who say they will
ficht atom bomb with lathis, did they
court arrest in 1942? Did they go to jail—
and you are talking as if you are the
paragons of democratic values? Sir, if
permitted to quote I have here with me
a cutling from a Paper pertathing to
1942 signed by Mr. S. Hasan, Magistrate
(Second Class) Agra. Mr. Jethmalani’s
good leader, Mr. Atal Bihari Vajpayee
was in jail. By mistatke perhaps he was
caught. He was accused of ‘incendiari-
nism’. Accused of being a revolutionary,
this was a wrong term to be used against
him! Now, what happened? He was ar-
rested.

15 hrs.

SHRI RAM JETHMALANI: You have
destroyed your own thesis in two minuics.

PROF. K.K.TEWARY: Mr. Vajpayee
was caught. He was sent to jail.I would
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like to quote what the Magistrate has
said. This is from the record:

My name: Atal Behari
Father’s name: Gauri Shankar

My caste: Brahman, Age: 20 years.
Occupation: Student, Gwalior College.
My Address: Bateshwar, P.S. Bah,
Distt: Agra:

This is regarding Bateshwar conspiracy
case. And, Mr. Vajpayee™ was adminis-
tered this advice by the Second Class
Magistrate, Agra. I quote;

“I have c¢xplained to Atal Behari son
of Gauri Shankar that he is not bound
to make a confession and that if he
does so, any confession he may make
may be used as evidence against him.
1 believe that this confession was volun-
tarily made. It was taken in my pre-
sence and hearing and was read out to
Atal Behari who madé it. It was ad-
mitted by him to be correct and it
contains a full and true account of the
statement made by him.”

Now, Sir, the statement of Mr. Vajpayee
is very interesting, very revealing, indeed!
This shows how they sérve democracy,
how they serve the patriots of the country.
Sir, they claim to be the sole repositories
of partiotism, of nationhood, in the coun-
try. What did Mr. Vajpayee say? The
statement was made in Urdu. The English
version i with me here; it runs like this,
I quote:

He said this about one of his colleagues
who was arrested and sent to jail:
“On 27th August, 1942, Alha was
being held..."”

—Alha is a song sung in Northern
India—

“....in Bateshwar Basar. At about 2
P.M., Kakua alias Lila Dhar and
Mahuan came to the ‘Alha’ and deli-
vered a speech and persuaded the people
to break the forest laws. Two hundred
people went to the Forest Office and T,
along with my brother, followed the
crowd and reached Bateshwar Forest
Office. T and my brother stayed below
and all other people went upstairs. I

MARCH 23, 1982

Min. of Home Affairs 306

do not know the name of any other
person, except Mahuan and Kakua, who
were there.”,

ft FARS (ATETS) ¢ ITERA
wered, 1§ grgAfteex & fawmw
30-40 ¥ T F IEEAw W@ ar
T T T 7

(Interruptions)

SHRI TJAI PAL SINGH KASHYAP
(Aonla): Mr. Deputy-Speaker, Sir, will you
allow us to make reference to several
documents against the Prime Minister
also? (Interruptions)

PROF. K. K. TEWARY: Sir, this is__
how they have been serving the cause of
democracy! Mr. Deputy-Speaker, you may
say, I should not read it. But you hase
been reading documents, Mr. Jethmalani.
You raised the Maharashtra question; you
read from the decuments about the Maha-
rashtra Chief Minister; I have spokea on
the same lines; cverything has been done;
I have also donc. Then, what about cor-
ruption and moral values, Sir? [ am
ashamed to quote the statement of oppo-
sition Icaders against each other. What
are the types of moral values they are
committed to uphold? This is what they
say about their own erstwhile friends and
colleagues. I will read out what Mr,
Swamy says about Vajpayee. He says:

“Well, psychologically he is a very
insecure person. Like most other politi-
cians of his age group (mid-50s), he
loves a good fling in the forbiddem
areas...”

SHRI RAM JETHMALANI: Do vyou
believe Mr. Vajpayee or Mr. Swamy?

PROF. K. K. TEWARY: He says: ‘he
Joves a good fling in the forbidden
areas...” Now, Sir, what follows it? It
is unutterable and I will not say it. This
is how they have been serving the cause
of moral values.

SHRI HARISH KUMAR GANGWAR:
(Pilibhit): What is your own value? What
you say is not relevant. You are not speak-
ing on the Home Ministry’s Demands.
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~MR. DEPUTY-SPEAKER: What is the
main thing you want ? Come to that point.

PROF. K. K. TEWARY: They have
talked about corruption; by all means,...

SHRI RAM JETHMALANI: Do you
like the good things of life or not?

(Interruptions)

PROF. K. K. TEWARY: Mr. Jecth-
malani, I know it...

(Interruptions)

MR. DEPUTY-SPEAKER: Mr. Tewary
this is a document which is 40 years old.
You have been keeping it very well, [
must say. I must admit that. You said
whatever was said by Mr. Vajpayee when

he was 20 years old. Now he is 62 years

old. Many changes might have happened
in him.

(Interruptions)

SHRI JAI PAL SINGH KASHYAD:
At 20 he was a minor. He was not
entitled to vote.

(Interruptions)

SHRI HARISH KUMAR GANGWAR:
There are so many persons in Congress-I
also like this.® If their names are mcn-
tioned, then he will have to keen mum.
(Interruptions).

PROF. K. K. TEWARY: Mr. Jeth-
~malani, we all are against corruption.
We have been doing things against corrup-
tion. But the whole tragedy is that those
who are condemned, so long as they are
with us they are corrupt; but the moment
they join hands with you, they become
your leaders. Now, Mr. Biju Patnaik,
have you forgotten Khanna Commiitee’s
Report? Have you forgotten the Grover
Committee Report against Mr. Urs? They
are the chief negotiators for alternative
to Congress-] and to Mrs, Indira Gandhi.
How can you root out corruption? You
need their co-operation. (Interruptions).
In 1977, it was a problem of choosing the
lesser of the two evils.

AN HON. MEMBER: The bigger
evils have gone to your side. (Interrup-
tions). ) .

SHRI RAM JETHMALANI: We
chose the lesser of the two evils. -

PROF. K. K. TEWARY: Sir, we need
a bold step on the part of the Opposition
Parties. I had expected that these
people—some of them at least—who have
idealism, who have zeal to come forward
and demand investigation or a Iligh
Power Committee or at least placing on
the Table of the House, the famous
Vaidyalingam Report which is still gather-
ing dust in the achives. Do you remember
the then Government headed by Mr.
Morarji Desai and the then Home Minis-
ter and the way you brought down their
Government, where were the values? The
Prime Minister’s son was being accused
by no less a person than the then Home
Minister as being thoroughly corrupt and
the then Prime Minister accused the
Home Minister’s wife, of all persons, to
be corrupt and then an enquiry was
instituted and all the charges were upheld.
(Interruptions).

SHRI RAM JETHMALANI: We
would request you not to go into the
history of sons of the Prime Ministers.
Otherwise, it would create a lot of em-
barrassing situations.  (Interruptions)

PROF. K. K. TEWARY: Mr. Jeth-
malani, 1 think it is too much for you
to digest.

Then another point. I would like to
mention is this. T am not speaking with
any malice. My intention is not to have
some mileage out of it or to get some
political advantage. But I am talking
about the health of the country as to how
is must be rejuvenated with the active
cooperation of the ruling party and the
Opposition.

SHRI RAM JETHMALANI: . The
solution is to have Prime Ministers who
have no sons.

AN HON. MEMBER: A bachelor.
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SHRI RAM JETHMALANI: My
party is the only qualified party.

MR. DEPUTY-SPEAKER: He wants
his leader to become the Prime Minister.

PROF. K. K. TEWARY: Sir, nere is
a very interesting and a very significant
point to which I would like to draw the
attention of the Home Minister. This is
about the security of the country. He is
the Home Minister of India. The C.B.I,
the Intelligence Bureau and other agencies
are functioning under him and for years
allegations have been levelled by people
in this country. (Interruptions)

SHRI D. P. YADAV: Mr. Jethmalani
wants Brahmachari Prime Minister

MR. Deputy-SPEAKER: Now, Mr.
Tewary is dealing with a very <erious
subject.

SHRI RAM JETHMALANI: 1 have
not said that. I am against all Brahma-
charies of any kind.

PROF. K. K. TEWARY: Sir, this con-
cerns the security of the country There-
fore, 1 would like even the Opposition
Members to be more interested in paying
heed to this because allegations have
been levelled. | do not believe in  these
allegations I am not levelilng any 2llega-
tions against anybody. I am merely
bringing this to the notice of this House.
Here is an extract from a very famous
book which has been written by scolt Reid,
the then High Commisioner of Canada
10 India—The Envoy of Nehru. In 1950,
when arming of Pakistan was started,
about the internal security of India, this
man who stayed in Delhi at that time
wrote this book. Now, the book hus
recently come out. He described and I
Qquole:

“The military agreement between the

US and Pakistan has isolated India. Tt
would not be able to build up its ar-
maments to match the increase in
Pakistan’s defence, because the US had
seen to it that India would not raceive
other essential imports from Western
countries. These  developments would
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weaken the Congress Party and streng-
then the Jana Sangh, some of whose
Members were prepared to support a
military agreement with the US. The
objective of the US was thus to put
India in a position where it had no
recourse but to make a military agree-
ment with the US and the source of a
mass army for the West in the third
world.”

Sir, this concerns the security of India
and this comes from an authentic source.
This is about the CIA machnisations. I
would not go into it. There are volumes
on it. Sir, I had raised this marter in
this House and had called for a probe.
Mr. Swamy, a friend of ours with whom
we share the seat in the House, was
called a CIA agent by no less a person
than Shri Atal Bihari Vajpayee. Now,
where are we going?

On the top of it here is a revelation.
It i1s a very serious thing, which was
published in the Indian Observer published
from Delhi on 15th November, 1981. I
am not alleging anything. 1 am merely
bringing this to the notice of the House.
In a Jong article, it mentioned top politi-
cal leaders and Members of the civil
service of the country as being CJA
agents, as being on the pay-roll of the
CIA. And it mentions specific mnames
of the American Officers, who met which
leader, where and when—date, meeting
place, everything has béen mentioned.
Name of Shri Vajpayee is on the top.
Fernandes is there, Jagat Mehta is there,
Shri V. Shankar is there, Shri S. V.
Trivedi, the Deputy Director of Intelli-
gency during 1972, names of all these
persons are there.

(Interruptions)

MR. DEPUTY-SPEAKER: He has
taken responsibility. He has given notice
in writing.

PROF. K. K. TEWARY: Sir, Mr.
Jethmalani’'s paper has been sent for
examination. T will also put it on the
Table. You examine it,

MR. DEPUTY-SPEAKER: Yes, it
will be examined.
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(Bombay North-East): How was Jeth-
malani’s name left out of that list?

PROF. K. K. TEWARY: Fortunately,
Jethmalani is much too the cleverer for
them to catch.

MR. DEPUTY-SPEAKER: Now come
to the Home Ministry’s Demands. There

are many Members from your Party to

speak. They will find fault with me.
Conclude now.

PROF. K. K. TEWARY: 1 think I
must not repeat which has already been
said here. I will cover only the new
grounds which are more attractive. All
old grounds have been traveresed by the
- Hon. Members in the House.

Then, Sir, a lot of things have been
said. Sir, I saw Shri Jethmalani going
into gyrations of anger in the House,
almost endangering his health about the
Antulay Affair, about the presence of
-smugglers in the country. Of course, all
agree the economy of the country is being
ruined by smugglers and this very House
has admitted a privilege motion against
some newspapers in the country. An hon.
Member, who belongs to BJP has brought
a privilege motion against some journa-
lists for misquoting him about a smuggler
of London, Mr., Nirmal Sethia. It was
alleged—and if you permit, I can read

- out from his statement in the newspaper
‘which he had given; here is the.newpaper
report; this is a very serious matter; it
is a breach of privilege of this House—

“Smugglers contribute - to Antualy’s
_ trusts: AESL A0

Mr. Satish ‘Agarwal, BJP, MP . and
+. . former Minister of State for Finance,
- has in a letter to the Finance Minister
Mr.  R.- Venkataraman, . said that
_anti-social elements with foreign
connections -had contributed to - cer-
tain trusts  created- by Mr. A. R,
Antulay. :

Mr. Agarwal claimed that one Mr.
Nirmal Sethia, whose name figured
in the revenue intelligence files had
contributed Rs. 5 crores etc. ectc.”.
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This Nirmal Sethia, how close he was to
him. Excuse me, when I modify a
statement by Shakespeare: i

“Opposition, thy name is hypocrisy”.

Now, under the garb of privileges you
are operating and promoting such forces?
Here are a series of letters.

One Mr. Junjhunwala, Mr. Bishwanath
Jhunjhunwala, who is dead now, happened
to be a Member of the House. He wrote
a letter to Mr. Satish Agarwal about
Nirmal Sethia. ..

MR. DEPUTY-SPEAER: That. will
take more time.

PROF. K. K. TEWARY: The letter

. is dated 25th April, 1978. It reads:

“Reference our talks in Delhi re-
garding Mr. Sethia of London. I am
attaching herewith a letter which is
self-explanatory. 1 know Mr. . Sethia
since last 25 years and I do not think

he is an  desirable person. 1 would
be grateful if you would personally
look into the matter so that this gentle-
man who comes from a respectable
family may not be unnecessarily haras-
sed in future. I am coming to" Delhi
on the 23rd morning to attend Kan-
warlalji’'s daughter’s marriage, when I
will have the pleasure to meet you and
I do hope that by that time you will
be familiar with the matter.”.

25th April, he writes to Mr. Agarwal.

SHRI RAM . JETHMALANI: There
are a Jot of people whom we all consider
respectable until evidence turns up that.
they are not. What are you trying to
read? : . &

PROF. K. K. TEWARY: The ‘evi-
dence has gone against. 4 d

On April 29, Mr. Satish Agarwal—in
all fairness-writes to Mr. Jhumjhunwala

saying: : .
‘T have received your letter of 25th

April regarding Shri Sethia of London.
I am getting the matter examined. I
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[Shri K. K. Tewary] ]
look forward to meet you in Delhi on
25th May, etc.”

Then what follows? Tt is very revealing.
Mr. Sethia's letter comes to Mr. Agarwal,
The letter is dated 2nd May, 1978, when
Mr. Aagrawal was Finance Minister. Mr.
Sathia’s letter is a long letter. 1 am
reading one line only. He writes about
his father.

“] understand it, during his  stay in
India, he had some problems with the
Customs and ...”

—he writes about his father—

“they filed various proceedings
against M|s. Sethia Mercantile (Pvt.)
Ltd.,, and its Directors, Although I

was a minor, I was still for reasons un-
known to me made a director of the
company.”

“I have no inheritance from  my
late father's Estate, etc. etc.,..”

“I had no idea whatsoever as to the
nature of M/s. Sethia Mercantile (Pvt.)

1td’s affairs and was never involved

in the activities of the Company  as
these were all being looked after by
my father. If,  occasjonally 1 was
asked to sign some paper, I did so in
good faith.”

He was not being allowed to come to
India. So in the last line he made it.

MR. DEPUTY-SPEAKER: The last line
of the last letter. Then conclude.

PROF. K. K. TEWARY: “I am totally
innocent and I wish to put an end to this
unncessary aggravation. Your assistance in
solving this problem would be highly ap-
preciated and I would be very grateful to
you.”

Then Mr Agarwal's Secretary  ac-
knowledge the letter; and what follows is
the most important thing. Mr. Agarwal
writes the last letter to Jhunjhunwala giv-
mg pardon and release to Mr. Sethia, who
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is now being described as the biggest
smaggler on the Earth. Mr. Agarwal

writes to Jhunjhunwala on 26th August,
1978:

- el

“Please refer to your letter dated:
25-4-1978  concerning Shri  Sethio.
I have got the matter looked inio.
It had been reported that the Collectors
of Customs have been addressed suita-
bly"-—

—mark the word ‘suitably’—

“in the matter.
would not recur.”

I hope such incidents

That is, Sethia will not be checked at the-~

Customs; And Sethia was a free bird
with golden wings, He will be fiying
around in thig country. This is the state
of affairs,

And about Mr. Jethmalani, I do not
allege anything. He is here. He is a
gentleman. I would not call him a jentle-
man at large. But he is a gentlemen who-
goes around the globe. He is a man who
is highly paid as an Advocate. I am
told whenever he goes abroad—there are
other friends also—particularly to Canada
and UK., whenever he goes, there is one
Mr. Sethia, who is an uncle of this noto-
rious Sethia. He is always the best of Mr.
Jethmalani. And a lot of drama was
raised here, sir... :

SHRI RAM JETHMALANI: On =&
point of explanation, Sir. I don't know
the uncle of Mr. Sethia, but I know this
Sethia, and I know him very well. I
defended his two brother-in-law in the
famous Amravati murder case. They were
my clients., I appeared for them. And
those are the clients whom Mr. Antulay
ultimately released on parole hundred
times and he advised them that you give
up Mr. Jethmalani, because “he will ex-
pos¢ me even in respect of his own
clients.” So, they engaged ultimately Mr.
Bhardwaj, an Advocate Selected by
I know that. He has been

elevated to the Rajya Sabha. TIf vou
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want to go into all this buck, you will
hear so much of it. I know this Sethia
very well.

You will hear so much of it. I ¥how
Mr. Sethia very well.

PROF. K. K. TEWARY: I have heard
all this from you Mr. Jethmalani. I
know how you punched on me in the
meeting of the Consultative Committee on
External Aflairs Ministry, when the
famous case of Galadharis came up—
how your ‘leader was unmasked, how he
was exposed. ...

SHRI RAM JETHMALANI: Your lea-
der has been unmasked. Unfortunately
you people don’t look at it. I Jdon’t
want to speak. because the matter is
sub judice before the court.

(Interruptions)

PROF. K. K. TEWARY: You know,
Sir, that we are the ruling party.

MR. DEPUTY-SPEAKER: 1 don't
know all these things.

PROF. K. K. TEWARY: We have in-
finite capacity to absorb attacks, if neces-
sary. We have been doing it. All kinds
of vilest possible things have been said
about us. This House has been brought
mto disrepute.  Pamphlets have been
{hrown. This is how democracy is be-
ing maintained by them.

I come to violence at the fag-end of
my speech.

MR. DEPUTY-SPEAKER: You have
to conclude, :

PROF. K. K. TEWARY: 1 want to
refer to only one point. I have my hon.
friends, they CPM people and the CPI
people. T don’t want to quarrel with
them. Their flirtations with Mr. Jeth-
malani are well known They were at-
tacking authoritarianism.

SHRI RAM JETHMALANI: CPI is
flirting with your Prime Minister.

PROF. K. K. TEWARY: 1 suppose
some of you are familiar with the
expressions and termioology of Marxism.
They talk of authoritarianism; they also
talk of democracy. Which brand of de-
mocracy? Is it the democracy of a cor-
rupt coterie which is called the Central
Committee? It is called Democratic Cen-
trism. Do they want democracy of that

type?

SHRI SUDHIR GIRI (Contai): rose.

MR. DEPUTY SPEAKER: 1 think it
is not on a personal explanation. He is
talking about ideology. Mr. Tewary, I
suppose you are not talking about any
CPI members. (Intrruptions)

SHRI[ SUDHIR GIRI: They have viola-
ted democracy. They are not holding elec_
tions in Assam, Garhwal and Delhi. In
Assam and other places, they are com-~
mitting atrocities. (Intrruptions)

PROF. K. K. TEWARY: Mr. Jethma-
lani was waxing cloquent. I know he
has got a lot of lung power. He was
talking about Kerala. Mr. Jethmalani this
is the paradox of Indian politics; you will
have to understand what this paradox is.

SHRI RAM JETHMALANI: The para.
dox is: the cheaper the politician, the
dearer does he cost the nation.

PROF. K. K. TEWARY: You are cost-
ing the nation so much; you are costing
your party so much. You ask them, in
Kerala.

Now another friend has come. He was
sitting here—Congress(S) the remnant of
that description. They were talking of a
national alternative. They were talking
at Delhi; and what happened way back in
Kerala? The rampaging mobs, the toughs
of CPM were unleased and let loose; on
the other side, the thugs of RSS were
there. It was a confrontation and the
situation went out of hand. Hundreds were
affected. I have got the whole newpaper
cuttings. I would not go into detafls. Bu
hundreds of people were killed, on both
sides. You ask CPM and RSS. (Inter
ruptions)
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SHRI SUDHIR GIRI: Speak about the
dissolution of Kerala Assembly on the eve
of the Rajya Sabha elections. (Interrup-
tions)

PROF. K. K. TEWARY: They were
killing each other. People took a sigh. of
relief. I can tell you—again they will start
protesting, if I give you inside information.
All parties have dissensions; and CPM
Government in Kerala broke because of
differences between Balanandan and Na-
vanar., In West Bengal politics, there are
differences between the Chief Minister and
the ruling party chief there—because they
‘had promised so much.

\

Mr. Balanandan is an honourable Mem-
ber of this House. They were demanding—
Promod Das Gupta and others. They were
demanding so much; and the Chief Mi-
nister was not in a position to fulfil it.
(Interruptions)

SHRI SUDHIR GIRI: You were doing
‘horse-trading there.

PROF. K. K. TEWARY: They broke.
So, people took a sigh of relief. It is the
basic principle of democracy that as the
single largest group, when a Government
has to be formed. The largest group is
called upon to form the Government. We
have formed the Government and faced
‘the House; and then we have gone in for
democratic elections. If democratic elec-
tions are going to be held, you participate.
If you are supported by people, if you get
elected, you will run the Government,
There s no quarrel with you.

(Interruptions)

MR. DEPUTY-SPEAKER: Every party
is a democratic socialist party.

PROF. K. K. TEWARY: In West
‘Benpal, irrespective of party level., we are
all proud of the recent political history of
‘West Bengal. West Bengal has been the
cradle of our cultural renaissance. Now
‘right from Raja Ram Mohan Roy to Vi-
“vekanand, it gave the impetus to political
against imperialism for freedom: and see

“what it has been brought to; University

campuses, college campuses where the
Principals are killed by studenty who be-

i
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long to a particular political party. Every-
where, the law and order has broken
down. (Interruptions) They were
talking about Delhi. Of course, law and
order is a matter which has to be tackled
veryecarefully and very competently. No-
body wants to break law and order. We
all want law and order to be there. When
we are talking of Declhi, of course, in
Delh some bank robbery had taken place.
(Interruptions) 1 am reading out a list
of dacoities which had been committed in
West Bengal banks. Fifty per cent of the
bank robbery had taken place in Calculla,
in West Bengal. (Interruptions)

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): How many times have
you changed the party? (Interruptions)

PROF. K. K. TEWARY: In the United
Bank of India, it was committed on 27-4-
1981, and Rs. 74,481 and gold ornaments
worth Rs. 15 lakhs were looted. Then in
the Mallabhum Gramin  Bank, it was
committed on 29-4-81 and Rs. 72,271 and
gold ornaments (878 grams) were looted;
in the United Industrial Bank Ltd., it was
committed on 29-5-81 and Rs. 1,25,000|-
were looted; in the Dena Bank, it was
committed on 4-6-81 and Rs. 1,92,000!-
were looted and so on. T can quote 20 ¢x-
amples. You tell me what is wrong about
it?  (Interruptions)

SHRI KRISHNA CHANDRA HAL-
DER: Twenty five Congress-1 persons
murdred themselves because they had
faction fightings: they had killed their own
pgop]e.

PROF. K. K. TEWARY: If you take
the health of West Bengal into account. it
is a tottering government; it is a collaps-
ing government. Their only main stay in
the office, their only hope is tenuously
linked to a large number of bogus votes.
which they have smuggled into the voters
lists.  (Interruptions) That is the only
thing that can bring them to power.

Threfore, with these words, I commend
the Demands for Grants and support them
and also support the Home Minister be-
cause he has shown exemplary courage.
So much has been made of V. K. Singh.
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He met the fate that he deserved. But

there are norms. I am talking of a norma.
tive situation. Do not forget it. This will
happen if you are in power and this is al-
ready happening. Appu has been mention-
ed. He has been lionised as the greatest of

the great of all times. He might have
sent letters. I do not know. Allegations
That

might be true or might not be true.
calls for an enquiry. But, the way MTr.
Apu has been leaking out classified pa-
pers to the Opposition leaders and to the
national Press, it is a shame for the bureau-
cracy in the country. Therefore, when
V. K. Singh has been dismissed—he has
been dismissed, our Government did it,
we took the decision and you hailed the
decision—now this man is also guilty. He
has leaked out the efficial secrets and in
all newspapers and magazines you see
everywhere all these things being flashed
across the pages and he is getting this
publicity. Therefore, I demand action, an
inquiry into the conduct of Mr. Appu, as
to why and how these letters have been
leaked out into the Press.

With these words I thank you very
much for giving me this opportunity.
(Irnkerruptions)

MR. DEPUTY-SPEAKER: Shri Harish
Kumar Gangwar.

oM gAn AR A (drera)
SArETer ST, g HeAT ST OHTgH AT
@ F 2 F owadr ofeat & A
W R HAY @ W& OH g oar
FE AT g &, 9 F ol muAr
aferat &t g fafreecssr & &
Tl g St owEy @ fafres
g & FR @ fufre wmy &
S¥ TR 9U ¥ Fga @ qwers S
g g7 @ st dar AR ¥ ar
qrEr & g & o et gu Ay, W Y
ora gAR g1 fafaee 3o afeqat #7 ar
Teaat FTT- U AT A FATT W &
e g7 STaT gaend | gafay @m-
fafres ag = Tow v ™| TR
UL O
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uﬁug‘r’r‘amﬁu—{‘ra‘taﬁﬂ
9 ag gig fafey wx F9
| 93T &1 TAw; g fafasr
g mag T fgEE & § I@
gR | g, gaAT H@ S®Y @

f@ = & ok dgmwe wiftw o §
gle & g sRN @ wEa
qd FE FL A AT AR & aagH

T SerwY fafaedy ar v T S
THIX AT AWw W@ gru feard.
sty fafredr amr TRy E—UwT
@ ST g (ENawn)

15.32 hrs.

[SHRI CHINTAMANI PANIGRAHI in the
Chair]

R g fafaedt o g aed,
Tgade uTw 3fear # Fg  foR
g f5gF 9% 4 9T grvefaw
T fale & ax 7 famwr g
gg AOEr o Feg ¥ fa@r w8
g+ fSar gewerfas S oweET
STHR FEAL FAT A® F fear
1977 & 1978 ¥ AR 1979 ¥
FIfH Faal TET & FAHT G&€T
FEGT FIAT § | 1977, 1978 HIT
1979 % (A1 Wl Ay SrewaTiaw
3T gu SAAr g @ 722 | o
aadr fore & fga & 407 afa
AR T AR 5354 A[fEm T
§C | AT AN 4 9% AT FT  Erew
FL F 2@ AMGT | oT WG HqIA
Wi o ot @ Mfwg 95 1980
M 1981 @ @ A EoE &
1980 T 427 &% gu, 375 wWIIA
AU AR 2838 WG ZU 1 1981
# 319 I §Y 196 WEHT AR T
T 2613 WEAHT AT gU | THAT
HadT T2 gur fe ser Swar qrEr
®d g & Ww A 722 € gU
W ATE JHN H FAT a7 GreEr
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[#; gdim FwTT TarY]

¥ 2 746 TT N MG | AT TR
Sre d@ifwq IR AR § Taq T@
@ g% ar q@ Fae #T dfe )
@ qg f§ waq ot & 77, 78
W 79 F WEA Fl@ T 407 HEH
< ¥ WY wafs wMF 1980-81
¥ 571 @w¥. | 7g AR wAr R4E
§ faar g, ¥ Fd faar g | @R
qradl &7 dear qAqr qret W awl
F wrgT H 5354 o1, & f&
HY F I G &F WEA H 5451

g |

# ggaard g agy Ar e
AT FAT - FHT AT AFST F
FGI FIAT AF FX &4 &, AT
wed 98 75 g F oaFar et &
A ¥ FEY FL, qI AT qrET
& @ FaEs w g, Er fau
Sqar 7 wAsr famea fear afss
AHFT  q1 HWOT JEAFL TE X
dSAT T, W AT SEET FEUAL 7
T, G2 FT H¥BT g4 F1 FHIww
Ffsd, aAr ag Faar feer #1 a9E
et JE &, W @ET ¥ agd ww
T W@, 1977 § ¥ HOFT HAEr
Hrex gAg W va faar ar #k
qq A ¥ SaaT qEf FT Ar
garR fear ar, 4% & mway =A@
§ gt 5T Ia SFA, THE FE
WHTET TE T

AT AT T FIGT FA &
fae TR & @i +@ &
FEd § T 7 AT g @ & ofmEy
ST ¥ T gl W &, AAH F SAEr
R E A AR T R E, A Q)
€ F AT & 7 qeAr IR g
AT, SO TRE T GEIR &
FERTA N FET AT Er HIETETR

- -
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F TF R & FAX [EAAT  HI

qTo Q:aFﬂ'a %mﬁm,'ﬂﬂﬁ'ﬁ'ﬂ'
aRgd & fa@re v FEEEr #w?
TF AR qEAAA L:@o . F -
aig § aifqdl § w@ar fa@ w0,

UfF ¥HEAL HIA
q7 7

;T gAT

S GO WATE W@ 0 HOH
qar T4 2, v @ Wgd ar qrar
fafsaz <fgm |

# ST4A1 FATEAT § -3 1000 HIGHT
ST agr 9% 2 &1 q4TH WAT &
T A, SAFT &9 fA%  TAAr or fF
TIT I4T F A0 QT 91, IR o
o & & fRaEdr ¥ w1 fFogw
AN 43 AT AAR AT FX Q@ &, TH
g% F92 9g9 2, 4§ TR F W |
faqEr Fgar g 98 T &FA AE!
g | fadg wefual &1 "X 3J[T I
F FH § | AT dg IT I &I
gST3A AV Zq4T aeT gEWT Fl giar ?
ST T W g1 gl wEr | Ars Aty
gEg 7 99 Fa 1 WA TEG &
gigur F#X &1 A, A fegem #®
Jg 9gdl WY@ ¥ S O |
¥ AFT @M g, AT INGT T Y
GGV A G Bt | L D I U 0
Sgs ag fwx @z f& egm o+
qEl WIEAT A7 TEATHT & g, §F
S G "R, fee WY AW F@r
fear |+ § 3a% A% AT gRarg @I
FL@M, TH ST al 98 ad &l ®@d
g dfFd § ag qBI1 TGl g—FdT
HY FEEEEE & o o9 ¥
F? FOr #w9a qLEEE § 9 gedto
T N gaER fFar, Rl qEeE
F1 AR famn, s @efa Qe @,
37 fFdt wEE T owaA wr% qfe-
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wHe &, %n% qg 'ﬂ'cq-iﬁ'o FT '(?I’,
o THo BN A0 THo Gro F 4T FI%
sk gfee wewe & 7 ;|7 ST
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SHRI ERA ANBARASU (Chengalpat-
tu): Mr. Chairman, Sir, I had an oppor-
tunity of listening to the speeches of some
of the eminent, specially, the Opposition
party lcaders. But I find, they were only
highlighting the law and order situation in
those States where the Congress parly is
ruiing. They have failed to point out the
law and order situation prevailing in other
States specially in Tamil Nadu, West Ben-
gal, Tripura and Kerala. I consider, their
arguments were one-sided and .they were
not fair in advancing their arguments to
bring cut the actual position of law and
order problems in the country.

I am very particular about the law and
order situation prevailing in Tamil Nadu.
T would like to drawn the attention of
the Home Minister to the statistics during
the time of Congress rule specially when
Kamraj was the Chief Minister. If you
2o through the statistics, it will be shocking
to know that in the past few years mur-
ders, dacoities, robberies, riotings, thefts,
etc. have increased manifold. Till 1975,
that is, during the Congress regime, the
number of murders was 907, dacoities 21,
robberies 170, riotings 3018 and thereater,
the present situation, in Tamil Nadu is
teally very shocking. The number of
crimes committed during 1979 in Madras
city alone was 2,173.

MR. CHAIRMAN: How does it come
within the Home Ministry Demands?

SHRT ERA ANBARASU: Tt comes
under “law and order”. 1 got the parti-
culars only from the Home Ministry. I
would like to point out another set of
statistics which shows how the law and
order problem has affected—Tamil Nadu.
The No. of murders 19,654—this is accor-
ding to the report in the 1st quarter of
1980. In the report of the fourth quarter
of 1979 ending 31.12.79 it comes to
18,056. So actually it is a very alarming
situation and there is no law or order in
Tamil Nadu. Virtually it is a Police State.
I can cite a number of instances as to
how Tamil Nadu is being ruled not by

the representatives of the people but by
the Police......
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MR. CHAIRMAN: Do you want to con.-
fine your entire speech to Tamil Nadu—I
do not think.

SHRI ERA ANBARASU: Only for a
few minutes I will talk about Tamil Nadu.
Referring to the law and order in Tamil
Nadu I would like to go to the other as-
pects of Home Ministry also.

The politics of violence and murder has
become the order of the day in Tamil
Nadu. A series of communal clashes have
taken place. You might have observed
in the daily columns of papers communal
incidents in Kanyakumari, Ramanathapu-
ram, North Arcot District, Kaveripak-
kam Tirupattur, villupuram, and Meenak-
shipuram which led to a mass conversion
from Hinduism to Islam. It is a vary
alarming situation and it is really a dan-
ger to be poor in Tamil Nadu. Only the
poor people are the victims of the Police,
especially the Harijans and the weaker sec-
tions of the society.

I would like to draw the atteintion of
the Home Minister to the Paul Commission
report which was leaked out by the for-
mer Chief Minister, Dr. Kalaignar
Karunanidhi. Just because he was able
to bring out the anomalies of the adminis-
tration, his house was raided, he was at-
tacked, his son-in-law, a respectable mem-
ber of the Rajya Sabha was arrested and
his entire family was brutally attacked by
the Police. That is the condition and
treatment given even to VIPs. Then you
just imagine what will be the fate of others. [‘

All the telephones are being tapped. I
would like to bring to the attention of
the Home Minister. There is one DIG,
Police in Tamil Nadu.** He is tutored
and trained. .

MR. CHAIRMAN: Starting from DIG,
you will go to SP and then DSP and so
on.

SHRI ERA ANBARASU: 1 will not
go. This particular instance 1 wanted to
bring to the notice of the Home Minister.
Telephones of MPs and MLAs are be-
ing tapped. He is tutored in this way that
even the Home Minister’s telephone will_
be tapped one day. This is the modus

**Not reéorded.
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operandi they are adopting and’ this is the
treatment we are given in Tamil Nadu.

1 would like to point out another inci-
dent. Mr Muthukumaran an hon. Member
of this House, when he went to Madras,
was attacked. There was a big gathering
in Madras at the Mcenambakkam airport
to receive the great actor Sivaji Ganesan

"when he rcturned to madrag after
becoming a Member of Parliament, When
he went there, the Police brutnally attack-
ed the people who were there to receive
him, opened fire and lathicharged and a
number of people were attacked and they
sustained injuries. This is the treatment
given to VIPs.

I would like to bring to the hon. Home
Minister’s notice  the incident where a
minor Harijan girl at Madurantakam in
my constituency was raped and killed. She
was rather hanged to death in the AIAD-
MK MLA’s office. But for my interven-

( tion it would have been suppressed. When
1 approached the hon. Prime Minister,
she was kind enough to immediately
grant Rs. 5000 to the bereaved family.
That cheque was presented by our hon.
Home Minister. He knows this. If it
had not been brought to public, the mug-
der case would .have been suppressed.

T received a letter from the Home Mi-
nister recently that the Government of
Tamilnadu have taken a decisicn that the
death of Gnana Soundari was one of
suicide. It is a shame. Whatever may be
the party, be it the Congress, the AIDMK
or DMK, we should hang our heads in
shame when such an incident is taking
place in our country every now and then.
That is why I request the Home Minister
once again to issue an order to take up
the case by the CBI. This shouid be pro-
bed. Something should be done to do
justice to the victim.

Again I bring to the notice of this House
about the death of one Subramania Pillai,
an official, an appraiser at Thiruchun-
kodu. He was, after all, an official. He
went to examine the jewels in the Tem-
ple. But the AADMK people in the form
of trustees murdered him. But, for the
intervention. of the ex-Chief Minister,

Kalaignar Karunanidhi, the same fate
would have been met in this case 100.
still it is under investigation. This is what
is going on in Tamilnadu. My humble
submission would be that this case uiso
be immediately referred to the CBl for
investigation. One more minute and 1
shall conclude.

In Tamil Nadu, a few people, parti-
culrly, the members belonging to the
AIDMK are so presumptuous to think
that they are the sole custodians of the
interests of Tamil language and Tamil

people.

The AIDMK people, especially, the
Minister Shri Kalimuthu in the Tamil-
nadu Ministry pointed out that the Con-
gress Party was not for Tamilians. Thay
do not do anything for the developm:nt
of Tamil language. I want to say that
no less a person than those in the
AIADMK. We in the Congress Party, are
for the people of Tamilnadu. In fact, our
Prime Minister has recently constituted a
Committee under the leadership of Shri
Kamalapati Tripathi to go into the works
of Subramania Bharati and to translate
his works.

*The fact that Annai (mother Indira
Gandhi, our hon. Prime Minister, has -
not only dedicated herself to the good of
Tamilnadu but also of the entire country
which must be made known to the entire
world. The solemn assurance of our late
Jamented Pandit Jawahar Lal Nehru that
Hindi will not be imposed on noan-Hindi
speaking people should be re-emphasised.
Only the Congress party can do that. To
that effect the Constitution should be
amended and it can be done only by our
Congress Party. That is why I have shif-
ted from English to Tamil.

We should ensure that our Party is for
the Tamil people.

*Before the commencement of this
session of Lok Sabha, the MPs. from
Opposition Branches were vociferously
demanding an assurance from our Prime
Minister and alsc from other Minister
that there would be no change in the
form of Government in our country.. .
Why not? Why should they coerce her or

\

*The original Speech was delivered in Tamil,
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make an undue influence on our Prime
Minister to make such a statement. The
times are changing; when the system is
not suitable to our country, let us come
forward with a different system which will
be given to the people of India, which is
not for any single individual.

*When thousands and crores of people
are living below the poverty line and when
they are on the verge of extinction due
to hunger and starvation, if we cannot
eradicate the scourge of poverty, what is
the use of democratic form of Govern-
ment? You should ponder over this prob-
lem.... Democracy has become =a
mockery, especially, in the hands of the
unscrupulous political parties in the Op-
position. . *Till  yesterday, elections in
Kerala were the cry of a few people. The
dissolution of Kerala Assembly was the
recurring demand of the same people.
But after the actual dissolution of Kerala
Assembly, the very same people are con-
demning that action. With such people
committed to play a double role, how
can democracy take deep roots in the
country? In fact, democracy has become
a play thing in the hands of these people.
Whatever be the system of the Govern-
ment, it must be for the good of the
people. Let it be a Presidential form of
government or any form of government.
If it is good for the country why should
we not switch over. Afterall nobody can
take away India and run away to Russia
or America. Elections will be there. If
people want Jet us have any form of
Government., Why should you be afraid?
People are behind Mrs. Indira Gandhi
whereas you have not been able to unite
together.

MR. CHAIRMAN: Please conclude.

SHRI ERA ANBARASU: Sir, to con-
clude I would like to stress about Mandal
Commission report. Mandal Commission
has submitted its report. Government is
more particular about protecting the in-
terests of the minorities but who will
come forward to protect the interests of
majorities in Tamil Nadu like Vaniakula-
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kshatrias. Mukkalathores, Barbers, Fisher-
men, etc. These communities live below
poverty line. There is nobody to look
after their interests. All their struggie
before the Government of AIDMK has
gone¢ to the winds. Unfortunately** has
become the Chief Minister of Tamil
Nadu.

MR. CHAIRMAN: The word is to be
expunged from the record.

SHRI ERA ANBARASU: I am talking
of Mandal Commission. These Opposition
parties want to politicise this issue and
take advantage of delay in laying the
Mandal report on the Table of the House.
We should lay and implement the recom-
mendations of the Mandal Commission
report. 1 am told on 5th of next month
there is going to be a big rally by Vania-
kulakshatrias who are agitating for their
rights. Therefore, before the Opposition
partics take advantage of this thing I
would request the Home Minister to lay
the Report on the Table of the House
and implement its recommendations,

SHRI C.T. DHANDAPANI (Pollachi):
Mr. Chairman, Sir, I would like to wel~
come the Report submitted by the hon.
Home Minister which contains many
facts. The Report has been prepared with-
out any bias. Even when they have given
the details they have frankly admitted
the shortcomings also. Therefore, Sir, a8
a responsible member of this House I wel-
come this Report.

Sir, as far as law and order is concern-
ed my previous speaker has stated many
things about Tamil Nadu but, Sir, law
and order is being dealt with both by the
Centre and the States. Both have got
equal responsibility. Unfortunately im
our polity—particularly in federal polity—
particularly in federal polity—we have
not been allowed to discuss about the
incidents which are taking pldce in va-
rious States. Some of our friends have
stated that the Home Ministry is not
functioning. 1 would like to appeal to
them and say this: The function of the
Home Ministry should not be taken as &

*The oriinal speech was delivered in Tamil

. carey) 2g) AQ pa1apio se pafundxT ..
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function on party basis. It is not so.
The function of the Home Ministry is to
Jook after the society as a whole, the
country as a whole. Some of our
friends have said that it is anti-people, it
is anti-workers, it is anti-working class
movement and so on and so forth. Sir,
one should not take out a particular com-
partment of this Ministry and from that
point of view, one should not proceed
to complain that the functioning of the
entire Ministry is anti-people and all
that, That should not be fhe attitude. Sir,
there may be some shortcomings here and
there in some particular areas. As res-
ponsible Members of Parliament we must
give oar concrete suggestions how these
shortcomings can be removed in the fu-
ture. As Members of Parliament of this
House, it is our duty to give such sug-
gest‘ions as we think fit.

So far as the North Eastern Region of
the country is concerned, 1 appreciate the
move of the Home Minister in having
earmarked more than Rs. 340 crores in
the 6th Five-Year Plan for the develop-
ment of this particular area. There are
many irrigation projects, many hydel pro-
jects, and many provisions made for
building roads and other development
works. Considerable amounts have been
allotted. T would like to appeal, at the
same time, to the Home Minister, that
the feeling of the Assamese people should
be respected. Some sort of fear is there
in the minds of the people of Assam that
in the near future or in the course of 10
or 15 years Assamese may become mino-
rity in their own State. In those condi-
tions, the Government of India should try
to remove the fears and apprehensions in
their minds.

There is another point which our friends
should appreciate about the functioning
of the Home Ministry. We the opposi-
tion Members are there in the Consulta-
tive Committee. Even otherwise, opposi-
tion Jeaders have been invited by the
Prime Minister and Home Minister from
time to time for discussion; we have been
consulted by the Government: we also
give some suggestions. We the leaders
. know how much pains the Government
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took to solve the Assam issue. We all
know that. What did the students and
other organisations in Assam do? When
something was done, when some settle-
ment was about to be arrived at, what
did they do? They just presented some
other memorandum demanding more and
more, increasing their demands, and this
thing put hurdle in the way of an ami-
cable settlement.

Regarding the demand of Khalistan, 1
must congratulate the Home Minister for
having nipped it in.the bud. Now it has
been shelved once for all. But there are
some persons, some associates, who have
to be dealt with.

Another important problem is about
Mizoram. Laldanga of course has been
allowed to travel; but I must request the
Government to take them, to arrest them
and take proper steps in these matters.
The demand of the MNF party has not
been accepted by the Government, (In-
terruptions).

Sir, our friends have stated about the
situation in the two States, Kerala and
Assam. Both the States have been brought
under the President’s rule. The President’s
rule has been imposed in  Kerala
not because the Central Government
wanted to impose the President’s
rule. The Kerala  Government had
fallen. Actually, the fall was invited by
themselves. They disintegrated and they
quarrelled each other. One Member of
the United Front Government left the
party and so automatically they had to
go out of office. Sir, they said that the
Government there was continuing because
of the Speaker’s casting vote. That was
the argument advanced by our friends.
Again, one hon. Member defected from
the ruling party and joined the opposi-
tion party. Now, the Opposition party’s
strength became 71 and they demanded
that they should be allowed to form the
Government. Now, if thé Opposition
party is allowed in the name of United
Left Front with the CPI(M) leadership,
even then this Government would have
survived by the casting “vote of the
Speaker.
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AN HON. MEMBER: How?

MR. CHAIRMAN: Mr. Dandapani,
you don’s reply to their querries.

SHRI C. T. DANDAPANI: They have
not tolerance when they feel inconvenien-
ced. (Interruptions). Mr. Karunakaran,
then then Chief Minister of Kerala, advised
the Governor that the Assembly may be
dissolved. Accordingly, that has  been
done by the Governor. The same was
the case with the Assam Government.
There, when the Janata Party was in
power with the support of CPI and CPI
(M) the Government fell because the CPI
and the CPI(M) withdrew their support.
Then the Janata Government in Assamy
had to go out of office. Again the Cong-
ress-1 Party formed the Government there
with the support of CPIand other like-
minded parties. Timur became the Chief
Minister. But again the CPI and other par-
ties withdrew their support and the Govern-
ment fell. Now, the CPI and the CPUM)
parties wanted to form Government there.
But is there any guarantee that other par-
ties will not withdraw, their support in
the future? So, taking all these things
into consideration, it was thought that
here was no other way except to impose
the President’s rule in Assam. That is
why the Central Government intervened
in this matter and they recommended ini-
position of President’s rule there.

Then our friends have said about the
quarrels amongst themselves in those
States where the President’s rule has been
imposed.

Now on the question whether Article
356 can be used or not, I would say many
political parties here admit that they want
the existence of Article 356 in the Con-
stitution, When you want a particular
Article on the Constituion, how can we
prevent a Government not to enforce
that particular law? Therefore, there is
no argument at all that the Central Gov-
ernment is purposely using Article 356.

Another important matter about this
subject is component programme for Hari-
jans. Of course, the money for this
pr{xgramme has not been properly utilised.
I would request the Hon. Minister to
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have a monitoring system whether those
amounts earmarked for this particular pur-
pose are utilised properly or not,

As one of the Hon. Member hag said
here and we know particularly in Tamil
Nadu, Harijans have been harassed. They
are being subjected to atrocities in many
places. Their conditions have not been
improved. An analysis in a paper which
I would read reveals this:

“Social atrocities against the  Hari-
jans in the villages were on the increase.
The police always ignore the complaints
i1s preferred by the victims at the be-
hest of the landlords. Harijans are not
allowed to draw water from tht wells
used by the high Caste Hindus. Abject
poverty and unemployment and social
deprivation has led to the frustration
and discontentment among the farm
labourers.”

This is the condition in Tamil Nadu.

According to the Union Home Minis-
try’s study the rural neglect is at its
worst in Tamil Nadu. This has been
stated in a Monograph on Civil and
Human Rights of Agricultural Labourers
in the State.  According to the authors
of the Monograph, Mr. K. Manoharan &
writer and a Shastri and Mr., Ramachan-
dran, a journalist, the study says that the
bonded labour is widely practised and the
indebted farm workers have been pledg-
ing their teen-aged sons and daughters
with the landlords, This is the condi-
tion in Tamil Nadu. But, as they said,
the police do not take any action whea
they make complaint. That also has
been stated in another analysis which [
would like to quote:

“It is becoming a dangerous business
to a poor man in Tamil Nadu where
most Police crimes are perpetrated ag-
ainst the life and dignity of the poorer
sections of the population. Tamijl
Nadu is the only State in the Indian
Union, where you can be charge-sheet-
ed for sedition, where you talk of the
overthrow of the police and the land-
lords. It is not even necessary to say
these words, for the police will tell
the Magistrate that they were stating
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this; that this constituted treason and
sedition; and the victim will be refussd
bail. Neither the fiirst Information
Report, nor the post mortem reports
are public documents.”

This is the condition in Tamil Nadu.
Therefore, I request the Hon. Minister
to go into the details of the activities of
the Police Department as well as the
sufferings of the Harijans.

I am thankful to the Home Minister for
having constituted the Ray Commission of
Inquiry under the Commission of Inquiry
Act. Ray Commission was constituted
by the Central Government because the
Kerala Government, the Marxist Govern-
ment and the AIADMK Government in
Tamil Nadu colluded with each other.
They squandered several crores of rupees,
particularly the public exchequer for their
political purposes. This we know Sir.
The CPM Fund raiser in Kecrala was
also arrested in this case. We gave a
Memorandum to the Prime Minister say-
ing that in addition to the Spirit Scandal,
two more scandals were there, of which
one related to the Blending and Bottling
case. That is an important case. We
said that the terms of reference should be
extended to include the Blending and
Bottling case, in which many malpractices
and corrupt practices have takem place.
That also ghould be covered by the Ray
Commission_ When our Prime Minister
wrote a letter to the State Goveroment
and wanted their comments, immediately
the State Governmcnt appointed another
Commission, so that the Centre need not
and could not intervene in this matter.

In the same way, Indian-made foreign
liquor licences have been given to many,
by getting several crores of rupees for
their party funds. When we stated all
this, the Home  Ministry wrote to the
State Government. I would like to re-
quest the Centre that the Ray Commis-
gsion's terms of  reference should be ex-
tended to cover two important points.
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There is a news item which has not been
published in Delhi. It has been publish-
ed in ‘Indian Express.’ (Interruptions)

Why are the CPI friends disturbing? I
will recommend to MGR to give more to
them. If their share is not sufficient, I
can tell him.

MR. CHAIRMAN: Will MGR accept
your recommendation?

SHRI C. T. DHANDAPANI: In their
case, he will accept

A former 1.G. of Police who was for-
merly working in the Cabinet Secretariat
at the Centre gave an affidavit before the
Ramamurthi Commission stating: “My
nephew gave Rs. 10.5 lakhs to the
brother of***(lnterruptions)—elder bro-
ther; he has got only one brother—to get
a licence in Madras city. After taking
the money—then it was brought to the
notice of the Chief Minister also—the
licence was not issued. When the matter
was brought before the former LG.,
he went to the  Chief Minister and de-

manded the money; the money was not
returned.**

MR CHAIRMAN: Don't

name {(Interruptions)**

give the

AN HON. MEMBER: Are all these al-
legations made after giving prior notice?
(Interruptions)

MR. CHAIRMAN: Mr. Dhandapani is
concluding. Allow him to .-continue,
The name should not be recorded.

SHRI C. T. DHANDAPANI: He filed
an affidavit before the Ramamurthi Com-
mission. The Commission has been :on-

stituted by M. G Ramachandran him-
self.

e |

This news item appeared in ‘Indian Ex-
press’ to-day. It may appear (OMOITOW
in Delhi. Even the former 1.G. of Po-
lice has exposed the corrupt practices of
the Tamil Nadu Government. So, I

***Expunged as ordered by the Chair.
**Not recorded |

-
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would request the Government to take
note of this matier.

Another important matter: Our Mr.
Niren Ghosh has spoken about the unity
of the Opposition. CPM is ready to
seek the support of BJP also, to overthrow
this Government; and they want to have
a coalition  Government again. The
country has seen a coalition Government
in 1977. (Interruptions) In 1977, they
have secen it. They want one morc
coaljtion Government at the Centre. 1
don’t think that the people of this coun-
try will be foolish enough to accept it—
like the one in Kerala. Therefore, I
would like to quote Mr. James Callaghan.
Mr. James Callaghan said about  the
coalition government. “A  coalition
Government is like a mule. It has no
pride of ancestory nor hope of posterity.”
So, our friends are in theprocess of sear-
ching a mule again to instal somewhere
else.  Therefore, this kind of effort cer-
tainly will not help this country.

Before 1 conclude, I would like to say
something about one important matfer.
(Interruptions)

AN HON., MEMBER: Sarkaria Com-
mission!

SHRI C. T. DHANDAPANI: 1 will
tell you about two commissions (Inter-
ruptions). 1If you allow me, I can say
about many commissions. (Interrup-
tions) One commission was constituted
by CPM against CP], that is called ‘A.
N. Mulla Commission. Another commis-
sion was  constituted by CPI against
CPM; that is called ‘Velu Pillai Com-

mission.” Its contents are like this.
(Interruptions).

PROF. MADHU DANDAVATE (Raj-
apur): When CPI and CPM merge, these
commissions will also be merged.
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SHRI C. T, DHANDAPANI: The
findingg are like this: that** got Rs. 50
lakhs from the trade of rice and she gave

them to ** for the party purpose, (In-
terruptions)

PROF. RUP CHAND PAL (Hooghly):
I am on a point of order. Some very
baseless and motivated
tions)

(Interrup-

SHRI C. T. DANDAPANI: I take
the responsibility. I am ready to prove
it. (Interruptions) 1 take the responsib-
lity.

A. N. Mulla Commission Report and
Velu Pilai Conmmission Report are availa-
ble in the Parliament Library. (In-
terruptions)

PROF. RUP CHAND PAL: Serious
allegations against a person®* are made
and the name is associated with** who
was a respected member of this House. As
you know, there was a **Trust. A Trust
and a Memorial were started with  the
help of every section of this House in the
memory of ** Now,such anallegation
is being made which is an asperation onm
the memory of that great leader who
was a member of this House as also
Minister of Kerala, who 1is a very res-
pected person in our country. If any such
allegation is to be made, then prior no-
tice will have to be given with all the
‘documents.

(I nreri'rfptior!s'}

SHRI G. M. BANATWALLA (Ponna-
ni): Another commission can be con-
stituted. (Interruptions)

MR. CHAIRMAN: He is mentioning
about the commissions.

PROF. RUP CHAND PAL: For the
benefit of the members, the remarks
should be expunged. (Interruptions)

SHRI SUDHIR GIRI: 1 am on a
point of order. No, he has mentioned
the name of** (Interruptions)

**Expungeq as ordered by the Chajr.
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SHRI C. T. DHANDAPANI: Every-
thing is given in the reports, I take
the responsibility. (Inferruptions)

SHRI A. NEELALHITHADASAN
NADAR (Trivandrum): Have you gone
through  the reports? (Interruptions)
Have Yyou got copies of the reports?

(Interruptions)

PROF. RUP CHAND PAL: These are
baseless  allegations and should be ex-

punged, (Interruptions)

SHRI A. NEELALHITHADASAN
NADAR: Where is the report?  There
is no report. (Interruptions)

PROF. RUP CHAND PAL: I want to
know whether you are going to expunge
these remarks or not. (Interruptions)

MR. CHAIRMAN: You take your seat
first,
(Interruptions)

MR. CHAIRMAN: You take your
seat, When I said I shall go through the
record, why do you not hear me, Mr. Giri?

You are not hearing me.
(Interruptions)

MR. CHAIRMAN: You take your seat.
You are not hearing. I ‘shall got through
the proceedings. Mr. Dhandapani you
conclude your speech.

SHRI C. T. DHANDAPANI: That is
there in the report. -
(Interruptions)

SHRI A. NEELALOHITHADASON
NADAR: On which page? On which page
of the report is it there? (Interruptions)

SHRI G. M. BANATWALLA: Is he
to be educated by us?

MR. CHAIRMAN: 1 shall go through
the records, Mr. Nadar. (Interruptions)

SHRI G. M. BANATWALLA: This is
the height of ignorance!
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MR. CHATRMAN: 1 shall go through
the records. What has been said, T shall
see to it, Mr. Dhandapani, please con-
tinue. Minister will intervene after that.

SHRI M. RAM GOPAL REDDY: I
request Mr. Dhandapani not to close
the name of** with anybody else’s
(Interruptions) I ask him to withdraw
it.

MR. CHAIRMAN: I have already said,
I shall go through the records.

SHRI C. T. DHANDAPANI: What
shall T do? What can I do? It is in the
report. I have referred to it. It is not my
fault,

MR. CHAIRMAN: You kindly con-
clude.

SHRI C. T. DHANDAPANI: Before I
conclude, I would like to say that as other
friends have stated here, of course, this
country is multi-lingual. The country has
defferent cultures. No doubt about it,
but there must be a cementing force in
this country. My friends have stated about
the communal riots, particularly in Tamil
Nadu and Kanyakumari district. The Kan-
yakumari District riots took place because
of the R.S.S. menace and their activities
in Kanyakumari.

PROF. MADHU DANDAVATE: (Raja-
pur): This he can run away with; no
B.J.P. man is here.

SHRI C. T. DHANDAPANI: Though
it is a law and order problem, the matter
pertains to the minority section. T would
request the Home Ministry 1o send a
special team to assess the situation and
to protect the interests of the minority
community. By saying this, I conclude.

MR. CHATRMAN: Minister of State.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): Sir, I am
grateful to all those hon. Members who
have so far participated in this debate
on the Demand of the Home Ministry. I

**Expungey as ordered by the Chaijr.
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have found that so far 17 hon. Members
have participated. You will realise that
it is difficult, although we have noted all
the good suggestions that the hon. Mem-
bers have put forfh, to give a reply within
the short time. I have noted all the points.
Therefore, T will only deal with the few
specific points and I am thankful to my
friend Shri Dhandapani—he has made
two very important points, one is about
our North-Eastern region, and secondly
he has talked about Assam and Kerala.
So far as the imposition of the President’s
Rule in Kerala and Assam is concerned,
I have nothing else o say because he
himself has explained very well that be-
cause there was no other alternative but
to do so, President’s rule was imposed in
those two States, Kerala and Assam.

So far as the North-Eastern region is
concerned, as has mentioned and as other
hon. Members have also  very rightly
mentioned, this area of ours, the North-
Eastern part of our country is a beautiful
part of our country, no doubt, but there
is also trouble there. It is also a fact,
And it is also a fact that the North-Eastern
part has becn disturbed for quite a long
time. At the same time, I would remind
the House through you that due to the
vision and leadership of our leader, Shri-
mati Indira Gandhi, peace is now being
maintained in this area. With the signing
of the Shillong Agreement in 1975, in
Nagaland there is at l.ast somec mainten-
ance o! peace and no trouble is there.

So far as Mizoram is concerned, every
effort has been made by the Government
to arrive at an agreement through dis-
cussions. It is unfortunate thta the MNF
have persisted in their intransigence. Since
we found that under the cover of talks,

the MNF were continuing if their efforts-

to build up their strength and with their
secessionist activities, no useful purpose
could have been served in continuing the
talks. MNF and their allied bodies have
since been declared unlawful, The Gov-
ernment is determined to see that anli-
national elements are not allowed to ques-
tion the integrity of the couniry or to
disturb the peace and be impediments in
the development of fhe area. Exactly for
these reasons, MNF have been declared
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unlawful, just to bring peace to these areas
and I am glad to say that after MNF had
been declared unlawful, peace has been
prevaling there. We have certain reports
that MNF are also trying to activise them-
selves, but we have taken sufficinet pre~
cautions and we have geared up our intels
ligence in those areas and also our secu-
rity forces are active to maintain peace
in that region.

-

Manipur has seen large scale violence
since 1978. As a result of the vigorous
combined operatiops by the security for-
cecs, the leadership and the bulk of the
rank and file of the extremist elements
have been killed or apprehended. So, the
situation in Manipur also is under control
at the moment,

So far as Assam is concerned, Gov-
ernment have all along been anxious to
find a satisfactory solution and have
spared no efforts in this direction. [f an
amicable solution has not been possible
up till now, it is not because the Cenlre
is not making efforts towards an amicable
solution in Assam. As the House knows,
the Prime Minister and the Home Minis-
ter have had meetings with opposition
leaders and have consulted them. Tt is
also known to the House that two rounds
of combined meetings of the representa-
tives of the Government, leaders of op-
position and agitation leaders have taken
place. The next round is scheduled to be
held in Delhi on 7th April, 1982. S,
serious and sincere efforts have heen
made by the Central Government to
come to an amicable settlement of this
problem and we are continuing with our
efforts. We hope through these discus-
sions, there will be some solution of this
problem. '

The areas in the north-east are sensi-
tive and continue to be so as a small
number of misguided youth have been in-
dulging in  anti-national activities, The
people, by and large, have  been
remaining peaceful and have
been directing their emergy to attain
higher goals of development and pros-
perity. The Government on their part
have been trying to tackle the problams
with utmost restraint. Our  resources,
energy and efforts have been directed to -
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create infrastructure for development is
the region and to see that the pace of deve-
lopment is stepped up to enable the people
to not only to make up the beeway
but also to enable them to take
a lead on the path of development. Hon.
members are aware that we have t.iken
special care to develop infrastructure in
those north-eastern areas. 1 cam cite one
or two examples of the cfforts we are
making to develop the Noth-Eastern re-
gion. The development of the north-
east is receiving the utmost attention on
the part of the Central Government, We
are all aware of the fact that due to de-
layed opening up of these remote and hilly
tracts the north-east as a whole lagged
behind the rest of the country in infra-
structural facilities. It is with this end
in view that the North Eastern Couacil
was set up in 1971. Uptil now, we have
spent over Rs. 150 crores for the deve-
lopment of this region through the North
Eastern Council. During the Sixth Five
Year Plan the approved outlay for the
North Eastern region is Rs. 340 -~rores.
In order to oversee the speedy imple-
mentation of all these schemes a Com-
mittee of Ministers has been set up to
decide things on the spot. This Commit-
tee has already met five times.

The aggregate outlay of the States|
Union territories in the Sixth Five Year
Plan amounts to Rs. 2387 crores which is
a step up of 159 per cent over and ab-
ove the Fifth Plan outlay for 1974—
79. With regard fo per canita outlays
the investment in the North Eastern re-
gion is Rs. 1393 as compared to Rs. §72
as national average for the Sixth Five
Year Plan. Even in the Fifth Plan period
outlays and expenditure figures in the
North-East have been for above the na-
tional average. Approximately Rs. 200
crores is being soent during the Sixth
Plan by the Ministry of Railways for
extending broad-gauge lines to Gauhati
and Dibrugarh and laying of six new
railway lines. T am narrating all this just
to tell that we are anxious to develop
the North Eastern region which was lag-
ging behind for so long due to historical
and geographical reasons. But the pace
of development naturally depends upon
the maintenance of peace there. Tf it

~ remains disturbed,
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all this development
process cannot go on. Basically our reff-

ort should be to maintain peace in this
region.

Mr. Dhandapani also spoke abdut com-
munal situation and national integration.
I would not like to give any figures. But
the communal situation in 1981 showed an
overall improvement over 1980. Both in
the matter of number of incidents as
well as number of deaths the figures for
1981 are less. There is however, no room
for taking things for granted. The Gov-
ernment is constantly maintaining vigi-
lance on this front. You will be glad to
know that the recent Holi festival has
passed off peacefully and I hope that
1982 will show a further improvement.

Mr. Dhandapani has also mentioned ab-
out recent clashes in Tamil Nadu. It
has caused concern to all of us. The
only thing that T would like to say is
that the projection of extremist views in
any religion is bad. This is what is
creating  problems. Common disputes
like routes of religious processions, play-
ing of loudspeakers and installation of
deities or religious flags or crosses, etc.
should be resolved amicably amongst the
people settling there. Afaer the new Gov-
ernment asumed power in 1980, detailed
guidelines running into 93 points covering
administrative and other .measures to
contain communal tension were circulated
to various State Governments. Because
of this, we are able to contain this Jdisease
in society.

17 hrs. ‘

Government  is raising three peace-
keeping batallions on the Central Reszrve
Police for handling communal riots and
post-riot rehabilitation measures.

The -National Integration Council has
been revived and its Committeeg on Edu-
cation and Communal and Caste Harmony
have met. . The Standing Committee is
to meet shortly. National integration is
a steady and continuous effort. Tt has
to be realised. It cannot be achieved
overnight. It is a dear ideal and a sym-
bol our secular fight for freedom and of
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the secular history stretching behind it.
The State Governments have been  re-
quested to evaluate all their activities with
a view to promoting national integration.

Mention bas also been made about the
modernisation of the State police force so
that they are able to maintain peace
throughout the country. For this pur-
pose, Government have revived the
scheme of modernisation of the State
police and has decided to invest Rs. 100
crores over a period of ten years from
1980-81.

There has been a lot of criticism of
the Essential Services Maintenance Act.
Members should appreciate that this is
only an enabling Act and the sole inten-
tion of the Government is to ensure that
the common man is not held to ransom
by a mischievous few. It is never the
intention of the Government that it
should be wused everywhere. Outside
Assam it has been wused only once, in
connection with the Electricity Board
Engineers’ strike in Maharashtra. In no
other State has it been utilized. This
proves the intention of the Government.

Coming to the National Security Act,
the Supreme Court has upheld ifs consti-
tutional validity and, based on some
observations by the Court, we had to
issue a notification, specifying the essen-
tial services. Its purpose is only to let
the potential mischief-mongers to know
what services are essential. It is not of
our own volition that such a notification
was issued. Even during the 19th
January Bandh, only 47 persons were
detained, which shows the restraint
exercised by the detaining authorities.
The intention of the Government is that
the detaining authority should make more
effective use of the Act to deal anti-social
elements, like boot-leggers, men of the
under-world, people who incite communal
riots and such other people.

-

Besides these, one of the other impor-

tant matters which most of the members.

raised in this House is the problem of
the Scheduled Castes and Tribes. It
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is quite natural for all of us to show our
anxiety about the problems faced by this
section of our society, who constitute , 8
large proportion of the population of our
country. Government is giving the
highest priority in dealing with the section
of the population and in improving their
social status and economic conditions by
adopting various measures since we
achieved our independence. I can only
say that all these measures we have taken
so far and the accelerated programmes
that we have initiated now have begun to
show results. But, still, there is much
more to be done in this field. In this
regard, I will mention some of the
measures we have taken to accelerate the
programme of upliftment of the Schedul-
ed Castes and Tribes. OQOur Prime Min-
ister  herself wrote to the various
Chief Ministers on March 20, 1980
conveying the deep concern of the
Government of India about the pro-
blems of scheduled castes|Scheduled
tribes and the high priority attached to
the task of their rapid socio-economic
development. In the new 20-point pro-
gramme, which has been announced,
Point No. 7 is to “accelerate programme
for the development of scheduled castes
and tribes”. The benefits from schemes
and programmes covered by a number of
Points under the new 20-point program-
me can be channelised to the scheduled
castes and tribes. Our hon. Home Mi-
nister has also written to all the concerned
Chief Ministers emphasising the need for
efficient implementation of the special
component plan for scheduled castes in

the context of the new 20-point program-
me. :

To achieve this, a comprehensive in-
tegrated strategy has been adopted in
the Sixth Plan for the economic and
other developments of the scheduled cas-
tes. The main strategies that we have
adopted are:

(a) special compaaent plans” of the
States and the Central Ministries;
e |

(b) gpecial Central assistance to
the special component plans of the
States; and
(c) Scheduled Castes

_ Development
Corporations of the States.
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The overall objective under the Spe-
cial Component Plan is to assist the
scheduled castes families to gubstantially
imporve their income.  (Interruptions.)
In addition, the provisions of the basic
service and facilities and of access to
opportunities for social and educational
development are also to be brought into
the Special Component Plans.

The outlays in the Special Component
Plans earmarked by the States from the
respective State  Plans rose to about
Rs. 630 crores in 1981-82 from Rs. 528
crores in 1980-81. So, this Special Com-
ponent Plan is now gearing up and we
hope that the various States under the
guidelines provided by us would improve
their performance and the benefits would
go to the scheduled castes.

About the Special Central Assistance
to the State Component Plans, the
Special Central Assistance has helped in
motivating the State Governments to put
n larger outlays from their respective
State Plans into their respeclive Spe-
cial Component Plans. Against an allo-
cation of Rs. 600 crores Special Central
Assistance to the Special Component
Plans during the Sixth Five Year Plan
period, Rs. 100 crores was released dur-
ing 1980-81. The total provision for
such Assistance is Rs. 110 crores for
1981-82 and Rs. 120 crores for 1982-83.
Gradually, this is being increased  be-
cause the States should also have their
own capacity, to utilise this amount.

Then, the third point is about the
Scheduled Castes Development Corpora-
tions of the States. Under this, the
Scheduled Castes Development Corpora-
tions in the States are envisaged to inter-
face between scheduled castes families and
financial institutions in respect of bankable
schemes and economic development. The
amounts released for this purpose by
the Government of India increased sub-
stantially from Rs. 50 lakhs in 1978-79 to
Rs.12.24 crores in 1979-80, and to about
Rs. 13 crores in 1980-81.

A provision of Rs. 13.25 crores has
been provided in 1981-82 and Rs. 13.50
Crores in 1982-83. The basic idea about
i\ﬂicsc Scheduled Castes Development Cor-
Porations is that they will help individual
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members of the Scheduled Caste families
to get help from the banks. That is how
we are helping the different State Gov-
ernments.

We are laying more emphasis on edu-
cationalleconomic upliftment of Schehdu-
led Castes and Scheduled Tribes people.
I would like to give certain figures to
show our anixiety in this regard. For
academic vyear 1980-81, the rates of
scholarships as w:!l as income ceiling for
eligibility for th: award of post-matric
scholarships to Scheduled Castes and
Scheduled Tribes students have been re-
vised upward As against the Central
Assistance of Rs. 10.76 crores released
during 1980-81 for this scheme, a sum
of Rs. 27 crores has been provided in
1981-82. So, the amount is being gra-
dually increased.

PROF. N. G. RANGA (Guntur): How
much for students? How much was last
year and how much is it now?

SHRI NIHAR RANJAN LASKAR:
These figures I have to collect and sup-
ply., From the increased amount, it is
very clear that the number of scholar-
ships has increased tremendously.

We want to attack the problems of
Scheduled Castes and Scheduled Tribes so
that socially and economically also they
become competent to compete with other
sections of people in Society.

Exactly in the same way the Govern-
ment is also trying the tribal problems
through the Tribal Sub-Plan approach
which was launched in the Fifth Plan,
in 1974-75. In the Fifth  Plan only
Rs. 1000 crores were invested in 16
States and 2 Union Territories under the
Tribal Sub Plan approach. It is expected
that the investment during the Sixth Plan
period, 1980—85, will increase four-fold,
that is, between Rs. 4000 crores to Rs.
5000 crores in 17 States and 2 Union
Territories,. The Tribal Sub-Plan now
covers about 75 per cent of Scheduled
Tribes in 17 States -and 2 Union Territo-
ries.

The new 20-point programme lays par-
ticular emphasis in regard to acceleration
of programme for Scheduled Tribes and
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also to have a monitoring cell. That is
also what some hon. Members were re-
ferring to. In the Home Ministry, we
are setting up a monitoring cell so that
they can monitor all these programmes
to see how they are going on in various
States.

The hon. Members have also made a
mention about the representation of SC/ST
in ‘various governmental posts and there
also they showed anxiety that a proper
represcntation was not there. We' are
trying our best to see that this pgap
which is there is filled up. It is our cons-
tant effort in this regard and the things
are improving.
also be interested to know that the recent
trends show that in the IAS, the IPS
and some other Central Services, all the
vacancies reserved for SC/ST are being
filled up by candidates belonging to these
communities. Tt is so definitely because
of the constant efforts made by the Gov-
ernment and the things are improving.

Before T conclude. I wonld like to say
that ‘while the activities for the all-round
advancement of the Scheduled Castes and
Scheduled Tribes have been accelerated.
the Government are not complacent. We
are conscious of the need to continuously
step up the effort and it is in this spirit
that we are addressing ourselves to this
great task.

SHRI EBRAHIM SULATMAN SAIT
(Manjeri): While T stand to participate in
the debate and discussions on the demands
of the Home Ministry. T do so with great
anguish and deep anxiety on the worsening
law and order situation and the increas-
ing number of communal riots, killings,
loot and arson in different parts of the
country. T feel that this is not the feeling
of myself along but all right-thinking
persons who have got love for their own
country. All of them feel deeply disturb-
ed at the prevaling situation in the
country.

In the report of the Home Ministry,
which is before us it has been said that
E:: situation is improving. Here, in the
ginning of the report it is gaid that the
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overall law and order situation inm the
country during the year remains under
control. The same feeling has beepn ex-
pressed just now by our Minister of State
for Home Affairs, But I am afraid real-
ly the situation is just the opposite.

Actually. 1980 was the worst year. But
1982, as thing shape and as per the situa-
tion that exists in the country, I am af-
raid. is going to be the worst year. Here
the Home Ministry has given the following
figures. I do not want to mention about
1977, 1978 and 1979. In 1980 the Home
Ministry  confessed (ha! there has been
427 riots ' in  which 375 persons
have been Kkilled and 2838 persons
injured. This has been worst
vear even as per the admission
of the Home Minjstry. They say that
there has been a slight improvement, As
far as 1980 is concerned, we can well
understand that there has been one Tiot\
every day in this country. Tt is really
very serious. In 1981 there were 319 riots
in which 196 persons were killed and 2613
persons injured. If we just take this year,
are just in the month of March, What
has happened in February and what has
happened in March is all before vou. We
have had the Communal rijots at Puri, at
Sholopur and at Baramati, etc. What 18
the protection the minorities are getting
there? I must be very frank to tell you
that on the 31st January our local Secre-
tary of the Poona City Muslim league had
informed the Police Commissioner, that
the situation in Puna was going to be
worse. Again my colleague, Mr Banat-
wala who is not only Secretary of the
Indjan Muslim League but also the Presi-
dent of the Maharashtra State Musiim
league informed the Government of Ma-
harashtra on the 1st February that the si-
tuation was worse and steps have to be
taken to arrest the worsening situation. . .
What happened? Nothing was done....

SHRI M. RAM GOPAL REDDY

(Nijamabad): Sir how does he know of
things that are still to come?

SHRI IBRAHIM SULAIMAN SAIT:
Sir, those who were there in the arca
we can understand the situation.
Ahmed Baig, our Secretary was in Puna.

Mr.'
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Mr Banatwala was also at Bombay, Any
sensible person can understand and smell
the tension that wag buildjng up, and if
Mr. Reddy cannot understand, I cannot
help it. The Government has a big intel-
ligence organisation. They spend Rs. 30
crores on it and if they cannot have
that  information  of the  situation
and find out what is happening in
the country, what is the use?
The other day I was talking to the Prime
Minister after the Moradabad riots in Sep-
tember, 1980. Shc was very frank and
she admitted that our intelligence is weak.
If the intelligence is weak, then who is res-
ponsible? Is the minority responsible; Or
is the Government responsible?  Sir, the
harijans are suffering. 960 murders have
taken place in 1980-81. The situation j5
still worsened. More and more such inci-
dents have taken place this year.

As far as Pune, Baramati and Sholapur
are concerned. T have to point out that
Government has given full freedom to the
mischief-makers to have their hey-day.
What is happening in out couniry? Every
sensible man can understand that. All
th ¢ communal forces are coming together
under the umbrella of Vishwa Hindu Pari-
shad, Patitabban; R.S.S. and BJP. Hindu
Maha Sabha all of them are there. All
these forces are combined together in the
name of Viswa Hindu Parishad. Tt is said
that these are the repercussions to what
happened in Meenakshipuram last year.
You must understand that in Meenakshi-
puram. the harijans, the scheduled .castes.
were suppressed for decades; they were
humilitated for decades. For dignity and
cquility, they embraced the Islam. We
welcome them. Tt is their right, Constitu-
tional right to embrace Tslam, if
they desire to do so with-
out any outside pressure or coersion.
What  is  wrong” with that? Why
create such disturbances throughout ths
Jength and breadth of the country and
instigate on  this issue? Thas is
my question which has to be answered.
They all also talk about foreign money.
(Interruptions) Look at the communal
riots that took place in Pune, Baramati
and Sholapur. The Communal elements
there talked about foreign money to
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instigate people., Even the Government
machinery talks about the foreign money;
the Central Ministers and the States Minis-
ters also talk about it. This is really un-
fortunate. A few lakhs might have come
for the mosques and Madrassa but not a
pie for conversions. This I assert, it is very
clear from the quotatjon which I have got
here with me from the Regional Director
for Scheduled Castes. He very clearly
says:

“Neither foreign money nor coersion
was used. It is this propaganda which
has taken a toll because of the indiffe-
rence to react by the Government”,

Therefore, this is the situation that is
existing today. You must curb this com-
munal and malicious campaign going on
here. It is actually affecting the minoriti-
es in this country. This should be curbed
by Government. But instead of
curbing such activities permission is giv-
en by Government for taking out pro-
cession. Then follow the catastrophe.
There is no doubt about this. One has
to understand all this the planning
and the works operandi of these communal
clement,

Coming to Kanyakumari, though I do
not want to go into details, Mr. Dhanda-
pani has in detail explained the situation
existing in Tamil Nadu. The matter will
be sub-judice if T speak in detail about
Kanyakumari riots because of the judicial
enquiry that has been ordered One thing
must be very clear. The riots were
started against the Christians at the start
and then turned out against the Muslims
also. Not only the shools were attacked but
the churches were also attacked. That is
the situaion there. In Kanyakumari—I
am sorry to say so—the Vivekanand Me-
morial has become a centre of R.SS.
activities. The Central Government
should know about it. A team of repre-
sentatives from the Centre should be sent
there to make enquiries and to find out the
facts. Let the facts come out to show
whether 1 am correct-or not and also to
help the government to take preventjve
steps.

MR. CHAIRMAN: Please conclude

now,
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SHRI EBRAHIM SULAIMAN SAIT:
Sir, one more thing. This matter of
Kanyakumari riot has been discussed in
the Rajya Sabha and the hon. Minister
Mr. Venkatasubbaiah in reply to Calling
Attention said and I quote:

“The clashes between communal
and religious groups in Kanyakumari
were symptoms of a deeper malady and
extremist and communal elements were
trying to arouse the people to create
such situations.”

The Minister admits that the malady is
there. Let we ask, therefore, what has the
Government done against this malady?
Has the Government tried to know the
modus operandi of such mischief mongers.
The communal riots should not be brush-
ed away by saying that it is a law and
orde; problem. The minorities are the
special responsibility of the Centre and,
therefore. T say when there were symplo-
ms of a deeper malady what did the Go-
vernment do to understand their modus
operandi and give the minorities the pro-
tection that they deserve. Let me point
one example.

MR. CHAIRMAN: Please conclude

now.

SHRT EBRAHIM SULAIMAN SAIT:
Sir, T will take one minute more. In
Moradabad the communal riot took place
in 1980. The enqujry commission wag ap-
pointed in 1981 and the enquiry is still
going on although nearly two years have
elapsed since the incident took place. Sir,
Government must act swiftly and effecti-
vely so that the  situation does not go
worse. But the government unfortunately
acts slowly. Sir, this the position as for
as riots are concerned.

MR. CHATRMAN: You have to con-
clude now.

SHRI EBRAHIM SULAIMAN SAIT:
Sir, T have got with me the issue of Sun-
day 14—20 March, 1982. An article here
brings out clearly thc behaviour of zom-
munal elements at Poona T quote:

“So here, ladies and gentlemen, is
the story of the insidents (not very

. violent) that took place before and dur-
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ing the fortnight-long campaign organi-
sed by the newly ‘surgent Vishwa-
Hindu Parishad’, an organisation whose
proclaimed role is the task that Mahat-
ma Gandhi set for himself, but whose
managers (hiding behind the portrait of
Gandhi) really belong to the school
which produced Nathuram Godse.”

Further on it says:

“But then he also gave me some lite-
rature about the Parishad and its pre-
sent activities. Among this was a book-
let entitled “Conversions! A mortal
Danger”. Perhaps understandably, there
1S no information in the booklet detail-
ing who the printer or the publisher of
the book might be. And it is here that
some of the reformist fervour gets lost
in the viciousness of the attack on Mus-
lims and Christains who (along with
the third point of the unholly trinity,
the communists) are made out to be the
biggest dangers to the integrity of the
country and the future of Hinduism.”

Thus, you can see, Sir Christians and
Muslims are made out to be the bjggest
dangers to the integrity of the country
and the future of Hinduism. This is how
they malign the minorities and vitiate the
atmosphere.

MR. CHAIRMAN: Please conclude

SHR] EBRAHIM SULAIMAN SAIT:
Sir, just one more point about Kerala and
Assam and 1 will finish. I welcome disso-
Jution of the Assembly in Kerala because
there was no  alternative and we never
wanted existence of casting vote Govern-
ment. No doubt Speaker has the right to
exercise his casting vote. This is a consti-
tutional obligation and that for in favour
of status quo. Still we never wanted a
casting vote Government; we never wan-
teq that horse-trading should go on. This
horse trading was started by the highest
front as everybody knows.

There is only om¢ more point regarding
Assam: Government is carrying on nego-
tiations. Well and good But one thing
must be borne in' mind. Government
should not sacrifice the interests of re-
gional and linguistic minoritics when they
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arrive at any solution. The agitationists
1 hope will have a sober and balanced
attitude and will not play into the hands
of reactionary forces and forces of suces-
sion. When you arrive at a settlement, the
settlement is to be based on certain basic
principles which should be adhered, to
You always talk of basjc principles. There
are constitutional provisions, relevent laws,
national - commitments, international ag-
reements and humanitarian considerations.
These are the basic factors on the basis of
which the Assam issue has to be settled.
Mauch is said about detection and deporta-
tion. What is the use of detection at all?
I cannot understand. It is just an exercise
in futility, if I may put it that way If
deportation is not possible, what can de-
tection do? How can detection help us in
the matter? No country is prepared to
take any person back. What is the use
of detection then? The only way out IS
this that we must have 1971 as the cut-off
year. In no other  way could this issue
be solved.

Sir, the Minister was very eloquent that
the Scheduled Castes have been given so
much representation in services and so on.
May I know what, Government have done
for the poor Muslim minority to provide
representation in the IAS IPS and IFS?
They are only 3 per cent. Muslim in these
services against their population of 12 per
cent in the country. This is the situation.
Take the Central Services: Outr of 9900
clerks in the Central Secretariat Service,
there are only 21 Muslims. This is a very
distressing picture, indeed, I hope the
hon. Home Minister will take more urgent
steps to check and remedy the communal
situation, to curb the activitiecs of the re-
actionary, militant, morbid communal ele-
ments and communal forces so that jus-
tice is done to the minorities in the coun-

try.

One last word. I would appeal to Gov-
ernment for the implementation of the
Jamshedpur report on communal riots
where the culprits have been pinpointed
and see that justice is done to the victims,
particularly,  the minorities inclu-
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ding muslims. With these words 1 con-
clude. - ety

SHRI CHINTAMANI JENA (Bala-
sore): Sir,, I rise. to support the De-
mands for Grants rclating to he Minisry
of Home Affairs.

1 would like to refer to some of the re-
marks of some ot our friends from the
opposition side who were very bitterly
charging the present Government for the
deterioration in the law and order situa-
tion. 1 would humbly submit this: if we
look back to the years 1975, 1976 and
1977, when  there was  emer-
gency in the country we find
that the law and order  situation
then was quite good and according to our
satisfaction. After the Janata party rule
came what happened? The Janata party
Government released all the unsocial ele-
ments in the various States, without amy
condition, without awarding any punisn-
ment for them. This has created a feeling
of great enthusiasm among these anti-so-
cial and unsocial elements in the coumtry
and these elements indulged in various
types of disturbances and unsocial acti~
vities. . {
The most important aspect is the uplift-
ment of the down-trodden people of the
country. Our Prime Minister, Shrimati
Indira Gandhi, has evolved various sche-
mes in order to improve the socio-econo-
mic, conditions of various down-trodden
people and the scheduled castes and the
scheduleq tribes. I would like to draw the
attention of the hon. Home Ministey to
the fact that the SC and ST population in
the States like Orissa and Madhya Pradesh
is much more than they are in other Sta-
tes. Though the State Governments in
Orissa and Madhya Pradesh- are trying to
uplift the condition of the Scheduled Caste
and Scheduled Tribe people it is got pos-
sible for them to do much with their me-
agre resources. Therefore, I would request
the Home Minister and the Government
to give substantial Central assisance for the
education of the children belonging to SC
anq ST. One such scheme I would like
to bring to the notice of the Government
is that the Scheduled Caste girls are pro-
vided with hostels on 50:50 basis. But it
is a Centrally sponsored scheme which
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should be applicable to both boys and girls
of the Scheduled Caste and Scheduled Tri-
bes. Similarly cent per cent of subsidy
should be allowed for the schemes which
will benefit all nomadic and semi-nomadic
and de-notjfied communitics belonging 1o
the Scheduled Caste and Scheduled tribes.
The share of the expenditure for pre-matric
stipend on matching basis for SC and ST
in the State of Orissa should ‘be met by
the Centre.

Sir, there are drop-outs of SC and ST
children at the primary level. It is about
90 per cent, The State Government have
decided to construct one hosel in each
Gram Panchayat of Sub-Plan areas. There
are about 1209 Panchayats in  Sub-Plan
areas in the State of Orissa and each Pan-
chayat will have one hostel for which they
will requirc a substantjal amount of money.
Tt is beyond the capacity of the State
Government to construct these hostels. So,
I would request that the Government of
India should come forward to bear the
expenditure for the construction of these
hostels in the Sub-Plan areas. I am very
grateful to our Prime Minister Mrs. Indira
Gandhi who is showing keen interest for
the cause of the freedom figh'crs of the
country, Most of the freedom fighters are
in a_very distress condition. They have
sacrificed everythjng of their lives for the
freedom of our country. Therefore pen-
sion should be sanctioned in their favour
or in the name of their family members.
That should be done with utmost sincerity,
because we see here that some kind of bot-
tlenecks are created on account of which
sanctions for the grant of pension are not
issued. For the sanction of pension, when-
ever necessary information is sought from
the State Government, it is not coming
forth. I would therefore request the hon,
Minister kindly to look into this.

Sir, the Mandal Commission Report has
already been received. It is understood
that there are some lacunae and some
communities have been lift out. They are
not being included in the list. I am refer-
rign to one community. In the list “Kan-
dara” community is included whereas
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Kunduma community is mnot included,
thouhgh “Kuduma” community’ stands on
the same footing of “Kandara” com-
munity. So this should be looked into.

Regarding communal  disturbances, I
would like to submit that where there are
communal disturbances or two or three
sectiong of the people live, there should be
peace commilttees consjsting of both the
sections so that they will sit as Panchayats
or some such type of organisation twice a
month or every month to look to the prob-
lems and difficulties facing them.  They
should settle the matter in the Committce
so that communal disturbanceg are not
there.

Before concluding Sir, 1 would request
that while we are talking about the law
and order situation, we should also think
that when the population is rising day by
day, more and more law and order prob- ¢
lems are coming up. So we should also
increase the police force in  accordance
with the increase in population,

With this I wholeheartedly support the
demands brought by our Home Minister.

SHRI K. PRADHANI (Nawrangpur):
Mr. Chairman, Sir, I rise to support the
demands for grants under the Home Minis-
try.

Sir, I begin with police and public secu-
rity. Police is the custodian of life and
property and guardian of law and order.
In a democratic country, police acts as a
balance between the rights and the needs
of the people of the country. The British
police is treated as one of the least un-
popular police in the world and it is also
famous for its efficiency. But Sir, one who
wears the uniform even in England also
quite often gets assaulted. It is reported
that about 800 police people are assaulted
every month in Britain. And in metropo-
litan cities it is even worse. In 1975, the
figure was 2999 and in the year 1977 it
rose to 4030, So also in a democratic
country like India, the duties of a police
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officer have become very orduous and risky
often leading to the confrontation with the
criminals and the law breakers. So accord-
ing to the necessity the National Police
Commission has given certain very good
recommendations to jmprove the function-
ing of the Police in India. One of the
recommendations is that there should be
good remuneration to the Constableg so as
to recruit qualified candidates, give them
good training and give them accommoda-

tion etc.

But, Sir this is not sufficient to improve
the functjoning of the force unless there
is a proper authority to oversee thc per-
formance of the Police. In England, an
Act was passed in 1976 to have a non-offi-
cial and non-police Board to oversee the
functioning of the polce in Britain. Sir, it
is quite necessary in our country also.
Ourg is the biggest democracy in the world.
Therefore, it 18 very necessary to have an
authorjty like this to oversee the perform-
ance of the police in India.

Then I come to the tribal development
in India. I being a tribal Member of Par-
liament, congratulate the Prime Minister.
After the change of Government in 1980,
the Tribal Development has got an impe-
tus. She has retrieved tribal development
from the stagnation it suffered during the
Janata regime, But there are certain dis-
turbing trends. Land and forests were
the main and basic features which nourish-
ed the tribalg in the olden days—and till
now. But gradually, during the last 200
years, non-tribals are intruding into the
tribal areas; and legally and illegally,
honestly and dishonestly as also scrupulous-
ly and unscrupulously they are snatching
away the land of the tribals; and the tribals
are becoming destjtutes. There are regu-
lations in the States to stop this alienation
of land from tribals to non-tribals. But
they are not being applied in right earncst.

The tribals depend oa forests for their
livelihood—food, fodder, timber and fuel.
We cannot imagine the sentiments of tri-
bals in respect of forests—against what is
going on in Bastar. The Bastar people are

~very peaceful and docile. Now they have

started preventing trucks from going out,
with loads of timber. They now say that
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they want a Union Territory for Bastar.
They have lost confidence in the State
Government, because they have not got
any response from the State Goverament

for their demands.

You know about the Jharkhand affairs
and their demand for a Jharkhand State,
Thig demand has been there since long.
Some divisive, disintegrating forces, taking
advantage of these tribal peoples feelings,
are creating trouble. We are opposed to
it. Still, T request Government to study
the sentiments of the tribal people in depth,
and take necessary steps to nip the mis-
chief in the bud.

I now come to the Central assistance
for tribal development. Qur Prime Minis-
ter initiated the sub-plan during the 5th
Plan period, She has given stress the ac-
celerating the tribal  development  pro-
gramme. A huge amount has been envisag-
ed to the 6th Plan period, but only Rs. 470
crores have been allotted as Central assis-
tance for tribal development. It is a very
meagre amount. It cannot satisfy the
needs of the tribal people who are striken
with deep-rooted poverty. The working
Group which was directed to report on
this, has recommended Rs. 1,000 crores.

A mid-term appraisal is now under con-
sideration. So, I request the Minister (o0
see that at least Rs. 700 croreg are allot-
ted for tribal development.

I now come to the nodal Ministry, viz.,
the Home Ministry. In a note in a recent
Government notification, it has been stated
that the Home Ministry is the nodal Minjs-
try to formulate the policy for tribal deve-
lopment, for coordinating with different
Ministries and also with the State Govern-
ments. This Ministry has also been en-
trusted with the development of Scheduled
Castes. So, a Divisjon under the Ministry
is quite insufficient to cope with this heavy
burden relating to SCs and STs. I would
urge upon the Ministry to create a De-
partment under it to coordinate with all
these Ministries. It is a long-standing de-
mand; I repeat and reiterate jt.

Under the Constitution, Government of
India is entrusted with this work of econo-
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mic development of SCs and STs. There
is silence about the States. Most probably,
that is the reason why sometimes the Sta-
tes are very much lagging behind, even
though Government of India is also forc-
ing them to do something or the other.
That is why I would suggest about it; and
there has been a proposal to jnclude this
item in the Concurrent List in the Seventh
Schedule so that the responsibility may be
fixed with the States to do this job in a
better way. I thank you for giving me
this opportunity to speak on the Demands
for Grants of the Ministry of Home Af-
fairs, -

oY fast g s (Framge) -
garafd S, § 18 fawmr & wrn @
qF4T FIA U AT @1 § | F wg HaAY
Ay wregrt gfers formr & w3 N aww
TENT FIAT AEAT E

TR war St we & gfew saerd
T FT AET A AE F AT F9717 &
7 fwdy & ggr v g6 & @ o
qIEHT FR @AT & I F I FAAREY
T HTF A A ARA WAT & 39 F
FIT FIEAR F@ O |

AISEIT FAMAT Iferg fqamr 1
s Ifmmad e g samw
graifa &aiar gfaw e ar s
T T AST F TG FIAT TBT HEL F
FIA AT IfrE AT oo FAw
waa " FX 5 gfes fawma
T aga WIS faWIT § | 59 Y SAar
T L& FIAT ALY | I Jg HET0T
wan § | fhet o1 T F 3gr F qgwin
¥ faa w3 1 fastana § 9 39 ¥ am
X & 1 ag gfaw fawrn Frave g

q g & W FE F 717 97
fawrr #1 #¢ & #¢ facwr ey afew
AR RW F WO el F WTLAAY
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# AT F T {AT AT & o
frew zr€ arel ¥ 989 T@T &1 IQ
q1 gAY THM Wer Wieaad H
g & far fag ¥ 18 & 20 &2 A&
ROT FIAT § | WIT G Iga NA F FH
FIT & | TR A T F gl fawer &
FAATY & F I H AW JgH { Fraw
@Sl F1x § | el A gwma B fF
AN & F FrE gfaw FHaTal &
fgas mFaa & |

q [T F qreaq ¥ qg A/l ST A0
ET et frareor #1 aTh Al
FAT FEAT § | AT FGEadr
fam & e srE R § @ & fac
qIAT | 9 weqwar framor ¥ gar?
JIEIT 1T, SFY, &faw, 9w ghesar
& TG BATET WS & | TF G A7 Hifa-
FreY g1 A @ & IT ¥ g9 IoNT w4
gfr 7 gehadi & far as go s @
A FAR wfearEr & F qraen &
AT sgrar et ¥ wwred AEd 2
g s At Far #¢ ? T qrag
wr gara g i faad gar sta wfafaf
I A &, T ST FLATT & 9T &
A HWE & fF 99 7T AT F979 A7
# omd ar gfeaat =i wrfgarfaar &
q AT FIAT &, HIAT 2, IX FT HAW
™ F | 7@ qawfaffeey ¥
frazs &

gamfe #gigm, gfadt v war
& fo7 gfess gt & zargar &
wE, dfeT agr WY I S
gt a&r fagr smar g ok gfeaal
qAT FLAT U ¥ FIIAS FH
HAAT Joo drear fwar Sm@Er g ==
avd faay sqra 23 FY graw@sar g |

UF AR Ay faar # s &
ATHT AW AFET FAT AT E |
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gre giea Wil & SrEl UFE
AT GIEFTX A A ¥ A
g fxaa 7 33T FF 43 § |
% fgg =wmd = qfarn wig-
fraw, 1969 Famar g, fo=% #=-
Tq Zfoml &1 11 @@ §F ER
grfzarfeal &Y 15 &@ &%, fwadr
saAl #r Faeds gE s
faees 73 #1 WgaTT &) AFFT 7R
I waty & HEET F OGAG aF
gq7 fzar s, @@ 7.8 faww 2
fr gfeswifgardy wreai &t @@l
UxE wHIG Sad0 arfas fAw wEdT

g1

zdl TATX BETR  BAETE &
sgT W5 AgT SRS W OFE 9%
A VAT A7 AT E AR ATIT T4
gfearom & sasi <& f=ar sii|ar 21 28
qX 47 @0 qIfEd W "W T
SA% g gd W SErEar &4 @i
FT A % faq wmewifga Fr
Tifgd | WX W@E FE @d o,
al g 3 "W A A arfew A ST
e

garafa o, FWI T FE A A F
TITHT €A1 AFTT FIAT TTEAT T
g UF TT g ZIG(ASTF FiT 47|
#F g8 @ ¥ faarea & smasrd
gifge &3 ¥ fag @7 foq aF F@r
@ oA AN TIH IR A 989
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F 1 oagl & qRamere foer fE
TEw T T w® gheAt F @ar &
TET 91 T faq T wHR qgAr
T faa fEar |z R oqEW &
€ R aga #r TE, qrEwtae i
W 3AF qrE wAT 41, 5§ qfw &
9t = famtn & fog sA® @i
T UE a7 4TSI TE OH A
foar FTIR 7 SAT FAT 9T, SF 9
1 AT TS qe X oFE fear o 3®
9T WA AT [T FHATT JAF @l

ar 3% qfeorw a&@r  gwT, 498

oY G99 wFEd g |

BUSINESS ADVISORY COMMITTEE
TWENTY-EIGHT  REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): Sir, I beg to present the Twen-
ty-Eightth Report of the Business Advi-
sory Committee.

Sir, the Committee has also reccommend-
ed that the House may sit on Saturday, the
27th March, 1982, to conduct Govern-
ment Busines,

18.01 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Wednesday, March 24,
1982/Chaitra 3, 1904 (Saka)



